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Surt H. D. RAJAH (Madras): Siry,
are we entitled to have copies of these
papers that arc laid on the '_I‘ablc'?
We have not bern supplicd w1th. any
copies of these papers that are laid on
the Table.

MR. CHAIRMAN: They are placed
generally in the Library where Members
may consult them.

+

SHRI H. D. RAJAH : We want copirs.
We do not want to go to the Library
only to rcfer to these matters. As a
matter of right we are entitled to
these papers.
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Mr. CHAIRMAN: There are so
many things which are laid on the
Table. If you make a request for
some specified papers in which you
are specially interested perhaps they
may be supplied. It may not be
possible to supply to all‘thc.Membcrs
copies of all the papers laid on the
Table.

Y

MOTION OF THANKS ON
ADDRESS BY THY PRESIDENT
—(Continued)  ~ -

Surt M. L. PURI (Punjab): May
I have your permission to address the
House sitting ?

Mg. CHAIRMAN:: Yes.

Surt M. L. PURI : Sir, the Presi-
dent’s Address strikes a note of realism
and of quict optimism in spite of the
very great difficulties, both internal and
extcrnal, that face the country toiay.
It is less than five years since we achiev-
ed independence, and during this
short period, a foreign policy has been
crystallised which is firm and coura-
geous, and which I am glad to find is
bascd on the principles of Mahatma
Gandhi which, as the President has
" been pleased to put it, are the two
objectives of peace and non-violeace,
but peace not of the grave nor non-
violence of the timid. There was a
persistent clamour at one time¢ that
India should take sidcs
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flict be:ween the two blocs and that
a policy of neutrality or isolation would
not do. But believing that the = was
no substitute for righteousness for a
nation to follow and that the right
ends must be pursued and achieved
only through right mathods, our leader
refused to ally himself with any bloc.
After all, the forcign policy of a country
has to be judged by the results it
achieves, apart from the question of
its righteousness or otherwis:. Right
from China and Japan in the Far East,
and along the southern shores of the
Mecditerranean and throughout Asia,
our foreign policy is looked uvon with
great respect and has earned the good-
will and respect of other nations.
Even the leaders of the two blocs are
now appreciating our policy. America,
on the one hand, and Russia and
China, on the other, appreciate the
policy which we follow. America at
last agreed to give us two million tons
of food. She gave this to us at a rime
when we were in great difficulties, a
time of great crisis, when there was
lack of ford on account of shortage of
production, failure of rainfall, flnods,
and other causes. The President has
rightly cxprassed our fealings of genuine
thanks to America. America is again
helping us in our community projects.
This is so far as America is concaned.
Only recently, in the press, we read
wha: Bertrand Russcll, the renowned-
English philosopher, has said about
India’s foreign policy. Hec said that
if there is one genuine neutral in this
world, itis Mr. Nechru. No greater
compliment could be paid to a country
and its foréign policv. This is the
effect of our policy on those whom we
are supposed to have offended with
our policy of isolation. I.et us see
where we stand with the other group.
The welcome which has been accorded
by China to the Good-will Mission
which has been sent theve speaks
volumes in favour of the fund of good
fellowship which exists for India in
China. You will be glad to observe,
Sir, the recent expression of feclings of
good-will towards India by the Vice-
Premier of China. In The Hinoustan
Times, dated 19th May 1952, there is
a small paragraph relating to germ
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warfare, - The Chinese
Mr. Kuo Mo-jo has stated here :

Tt is impossible to find a group of people
who would be acceptable to both China and
the U. S. A. to investigate into the germ
warfare in Korea.

®

Mr Kuo Mb-jo, who is also the
Chiirman of the Chinese Peace Courncil,
said ;

_Chipa would welcome a commission of
scientists, lawyers and journalists whose
‘minds are like mirror which reflects what 1t
sees’.

But, he added:

‘Such a group would be unacceptable to
the U.S.A. if it (group) was prepared to speak
up impartially.

We believe there are many such people
who arec on the side of righteousness. Their
impartiality must be accepted by the world
opinion and not by a mere small group.

He also said :

We will welcome Indian scientists

participate in such a group,

to

Thozre could be no greater compliment
to ths hosassty and integrity of our
policy and the respesct which it has
evoked both in the East and in the
West. On the one side, you have
Bertrand Russell stating that if there is
one genuine neutral, it is India, and on
the other side, you have the Vice-
Premier of China declaring that they
can rely upon the integrity and honesty
-and impartiality of India in the conflict
" batween the East and the West. This
is the direct result of our foreign policy.
Mc¢. Nehru has raised the stature of
evary Indian in the international field,
and the policy of Mr. Nehru has raised
our prestige throughout the world.
We have every reason to be proud of it.

It was stated by one of the Opposi-
tion M2ambers that the foreign policy
of India is not the policy of Parliament,
nor the policy of the country, nor
the policy of the nation, but the policy
of one man. I respectfully submit
+hat nothing can be more fiivolous
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.and fantastic than that, -It pains .me

to hear this immediately after the re-
cent general elections. How can such
a remark be made after the recent
greatest democratic elections in the
world ?  If there is one thing which
has contributed to the success of the
Congress Party in the elections. it is
Mr. Nehru and his policy. The foreign
policy of Mr. Nehru was known long
before the elections. I do not know
what the situation was in other parts
of the countty, but I know that in the
Punjab, both in the rural and urban
areas, the foreien policy of this country
was actively discussed and canvassed.
If there is one thing which is patent, it is
this, that thc foreign policy of Mr.
Nehru has been endorsed by a vast and
overwhelming majority of cur country-
men. I say with confidence that
there is no man in India who enloys
the confidence of his countrymen to
the extent to which Mr. Nehru cnjoys
it. Ifrhere is anyone who coniradicts
this statement, it is merely because
he does not know what he is talking
about. May I submit, and I say that
again with a certain amount of confi-
dence, that there is no leeder in any
country in the world who enjoys the
esteem and respect of his countrymen
to an extent to which Mr. Nechru
does in this country. I have seen .t
during the elections. Overnight the
personality of Mr. Nehru, the sweetness
of his voice—I do not know what
magic it possesses—has changed the
electorate; and in constituencies
where the Congress was not exrected
10 have any chance of success his
appearance has had a miraculcus
effect. In these circumstances, to
say that the policy of Mr. Nehru is
the policy of an individual and not the
policy of the country is, I submit,
entirely wrong. If I may be permitted
to refer to what onée read inone’s school
days in Emerson’s Representative Men,
like other well-known leaders of men
in history, he represents us to a degree,
he represents our innermost feelings
and our urges in a manner which no
other leader does. He truly repre-
sents us and he is our ‘Representative
man’., His policy is dur policy, the
policy of the country, the policy of

A O S wo-
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Parliament ; and you will find that this

evening the two elected Houses, the

House of the People and the Council of

States, will endorse that policy by a

very large majority.

Thanks on Address

Mr. CHATRMAN : We have a
large number of speakers in our midst,
and we have to adjourn at 1 o’clock,
and we have to give the Government
Member an  opportunity of stating
the Government’s case in answer to
the Opposition criticisms, and the vot-
ing, etc. will take some time. I am afraid
that if we have to give a chance to a
large number of Members, we have to
adhere to a time limit of 10 minutes
today, and not 15 minutes,

SHRI P. V.NARAYANA (Madras) :
Mr. Chairman, I thank you for the
opportunity you have given me fto
participatein this debate. Atthe outset
I would take objection to the absence
of all other Ministers from this House
except the Leader of the House. They
cannot get away with the plea that
they have been attending in the Lower
House and therefore they cannot sit
here.
ters,
and some may sit there and scme here,
if not all the time, at least for some time.
We have enough of them and to spare
even for a third House if there is one.

It is unfortunate that Shri Alladi
Krishnaswami Iyer yesterday opened
his speech straightaway by congratu-
lating the Government on the food
policy and on the successful adminis-
tration of the Food Department. Even
the Government Members, the depart-
mental people, the Secretariat people,
and the people belonging to the
Ministry, do not make that claim, and
I really wonder how our friend, a dis-
tinguished Member of this House,
and a veteran lawyer, could have
-congratulated the Government on
its food policy and administration.

We heard Shri Prithviraj Kapoor
with rapt attention yesterday. Not
only did we hear him, but we saw him
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act also. He was famous hitherto
as an actor on the stage 2nd on the
screen. He was ohce my guest in
Cocanada, but I do not think he re-
members it now. He ceme there to
peeside over the anniversary celetra-
tion of the Andhra Nataka Kala
Parishad. Of course yesterday he
took the role of a Mono acter and we
had thc benefit of seeing him acting
without paying anything extra, and
we enjoyed it quite well. I do not
think he was very serious in his speech.
He went on to narrate varicus stoiies.
I know, he is not a politician ; he is an
actor. And assuch he was nominated.
He praised the Government, and he
did not like the spceches made by the
Opposition Members. Naturally, as
a person loyal to his bosses, to h's.
masters, to the Government, as 2 nomi-
nated Member, he did his work quite
loyally, He criticised the Oprposition
Members, and he told them that they
had nct read the Address. He isan
actor, and I think it is his business to
get accustomed to reading things
again and again, before he goes on the
stage or screen, and he expects hen.
Members also to do that. Sir, I have
gone through the Address of the
thrice. What
is there in this ? So many matters
are conspicuous by their absence.
So, I did not take the speech of my hon.
friend, Shri Prithviraj, sericusly at-
all. :

I also heard the speech of the hon.
Member Shri Reddy of the Socialist
Party. He confined himself to the
foreign- policy of the Government,
He said that Pandit Jawaharlal did not
know much of external affairs or
foreigh pelitics. I beg to differ frem
him. No doubt, the Congress Govern-
ment, headed by Pandit Jawaharlal
Nehru, has committed several faults.

We know that. But you cannot say
that Pandit Jawaharlal is not well
versed in foreign politics. You may

differ from him on so many matiers ;
but if he does not know of the foreign
affairs of our country, who else does ?

\

As regards the food policy of the
Government, controls have brought in



1253 Thanks on Address
corruption and black marketeering.
The advice of Mahatma Gandhi,
whose name and whose principles
and ideals the Congress leaders always
invoke, has never been taken during his
Jdife-time. They were not prepared to de-
-control. 'They agreed to a very ineffec-
tive kind of partial decontrol, because
~control itself was very ineffective and
was being administered in a very bad
way. Thsre must be free movement.
*Ceiling prices may be fixed ; it does
not maitter. But movement at least
“barween district and  district should
bz frez, espzcially the movemeant of
paddy in the south. I kaow- several
officials who ware very honest formerly
shave become corrupt now because of
temptation. The income that they
:g2t through corruption is very large.
Why don’t the fFovernment try to
allow free moveriat at least ?

Th2n, what about our natural re-
wsources, particularly in - Andhra Desa?
"Take the rivers that flow through that
part of ths country—the Krishna, the
~Godavari, the Tungabhadra. The
water resources were not properly
atilised and about 9o per cent. of the
water is running to waste. If these
‘resources
3f all ths potential natural wealth of

* our country is properly exploited. I

#zhink our country will be a granary
in Asia, a»nart from China, and Asian
part of Russia, I  hope that here-
after this Government will pay more
-attention to this aspect so that our
<ountry will become self-sufficient
and also will b= in a position to supply
the needs of other countries as well.

We are wasting a lot of money on
wur Embassies, High Comrnissions and
Legations. It seems we have been
spanding rupees three crores and odd
plus three crores on these. The
High Commission in England alone
accounts for Rs. 50 or Rs, 60 lakhs
annually. Thereareabout 31 countries
whare we have Embassies etc., and
about 55 countries have their Embas-
sies etc., in our country, but in this
poor country I do not think they have

re properly harnessed and |
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been spending so much. There is a
big drain on the finances of cur country
and I would like to know whether there
is any possibility of retrenching the
staff and reducing other expenditure
in this behalf.

Mr. Chairman, I would like to ask
one thing. Sir, I have given notice
of a motion for Papers. I do not
know whether the same has reached
you or not.

MRr. CHAIRMAN : It has nothing
to do with the speech that you are
making on the President’s Address.
Anyway we are examining it.

Surr P. V. NARAYANA : Sir,
as regards the redistribution of our
country on a linguistic basis, I would
like to say a few words. Sir, I come
from Andhra. The coastal districts
and Rayalaseema put together are
known as the Andhra part of the Madras
State. Then there is the question of
Madras City. This movement, re-
garding the formation of a separate
province of Andhra, was founded
about the year 1911, that is about four
decades ago. Since then this gained a
momentum and with the advent of
Mahatma Gandhi into the political
arena of India in the yedr 1919-20
we had to suspend that movement
merely in the interests of the national
fight. The leaders of the Congress
and the leaders of this country desired
this movement to be suspended and
they wished that there should not be
any deviation so far as the national
fight goes. So, you will thus find, Sir,
that we were first Indians and next
Andhras. In the Constitution of the
Congress, there is a provision for lin-
guistic distribution and the organisa-
tion has been functioning as such.

election manifesto
linguistic provin-

The Congress
also refers to the
ces. This means, Andhra, Kerala,
Kannada, Maharashtra and so cn.
When Shri Jawaharlal Nehru came
to Cocanada during his election tour,
he promised that this matter would be
considered. He also said that he was
no: against'the formation of a separate



o
-

§0
255 Afufl';n;nks on Addréss

[Shri P. V. Narayana.]’ .
Andhra State. In the month of Feb-
ruary, Sir, Swami Sitaram, the greatest
leader of Andhra, ever produced, came
to Dethi to champion the cause of
Andhras. With him T and other friends
also came here. We  interviewed
Shri Jawaharlal Nehru and  Shri
Rajendra  Prasad. Pandit Nehru
told us that this matter would bz taken
up and would be considered after
the formation of the new Parliament
and the new Governments at the
Centre and the States. I really wonder
why there is no reference to the Lin-
guistic States in the PreSident’s Ad-
dress. Of course I do realise that
the process is a long one. We expect-
ed a reference, at least an indication
to that ‘effect in the Address. This
Address, though it appears in the name
of the President, must have been draft-
ed by the Cabinet and simply deliver-
ed by the President. At the time of
the interview, the President was also
very sympathetic. Since the Prime
‘Minister assured us that this would be
considered, we would like to know what
steps have been taken by Govern-
ment in this regard.  Fortunately
or unfortunately there are some diff-
erences between Andhras and others
and in the absence of any differences,
the Government would argue that
since there are no differences, the ques-
tion of formation of an Andhra State
does not arise at all. Because the
differences exist, it is not fair on the
part of the Government to say that the
differences should first be composed.
Therefore, I request them, Sir, to take
necessary steps for the formation of
a separate Andhra State.

k

Seer  T. S. PATTABIRAMAN
(Madras): Mr. Chairman, it is with great
pleasure that I associate myself with
the sentiments expressed by the mover
of the Resolution and the sentiments
that have been expressed on the floor of
this House by various other persons. 1
am thankful to the President for having
mentioned about the conditions
Madras and the hardships and priva-
tions that the people have had to undergo
in that State.  Yet I feel that those
who are in the position of advising the
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have not'presented to him full facts
and the full starvation level that is the:
agony of Madras at presant. Mr.
Chairman, it is not true to say that only
Rayalaseema is in the grip of famine
and reqguires help. Sir, as' a’ matter
of fact about eight districts ~in Tamil’
Nad are on the verge ‘of starvation as
a result of ' continuous failure ‘of mon--
soons for six years. ‘I am afraid that.
the climatic conditions of the State:
have changed permanently and that:
better times will never come.-
The Planning Commission must take
into consideration that the climatic-
conditions of the South have changed
considerably and that the South must
have its own economic programme.
Due to failure of rains there have been.
no food grains. On the other hand
the purchasing power of the people
has diminished considerably and as a
result there is poverty throughout
Tamil Nad and throughout the Madras.
State. Food grains are available only
at high prices. There is no money
in the hands of the common people
to purchase food grains. If the Go-
vernment wants that there must be
economic stability in the South, then.
it must not merely concentrate on the
river valley projects, but at the same-
time there must be a large-scale
industrialisation in the country which
can alone solve the economic ills. As-
a matter of fact, the Geological Survey'
Reports of India have mentioned about:
the hidden wealth of the country in
the tracts of Madras State. But the
most unfortunate thing is that the-
Planning Commission has completely
omitted any reference to this wealth,
as also as to how to exploit the same.
It has pointed out that in the district
of South Arcot fuel in the nature of”

lignite is available which can even
replace the old fuel, coal. Similarly,
in the district of Salem, it has beem

said by the Geological Report that vast
tracts of iron ore are available and they
should be also exploited. But nothing
has been mentioned by the Planning
Commission about the exploitation of”
these rich mineral resources and it
is really a thing about which we should’
feel sorry. I also desire to bring to the
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and request the Government to take | clusion that the handloom industry
immediate measures for utilising these | has no future. If that is the decision
resources. of the Government, I would ask
. . Government to come along and say :

Secondly, Sir, the Madras State is g y

mainly  depzndent,—the economic
situation, the economic coadition of
the people in the Madras Srate are
mainly dependent—on two industries,
namely, agriculture and textile in
general and the handloom industry
in particular. Consecutive failure
of monsoons for the past six years has
driven the sons of the soil to the verge
of poverty. The periodical slump in
the textile industry and the practically
standstill position in the handloom
trade has driven the weavers to a plight
unknown in the history of this country.
Today, the weavers of Madras who
comprise nearly about 10 million
people, who depend entirely on the
handloom industry, are in the streets
begging and many of them are prepared
to migrate to any part of the country.
As a matter of fact, Sir, hon. Members
who have come to Delhi must have seen
hundreds of Tamilians, especially
from the districts of Tamil Nad, who
have come here for.odd jobs and for
even begging. I am told their number
is about five to six thousand. Is it for
sight-seeing that they have come ? Is
it for seeing the Parliament buildings
that they have come ? Or is it for
seeing the Presidential palace that they
have come here ? They have been
driven out of their homes due to po-
verty. I appeal to the hon. Minister
concerned and to the Government of
the day to see that the handloom
problem is tackled immediately.

It is also a pity, Sir, that the handloom
industry, which is the second largest
industry in the South, has been com-
pletely omitted by the Planning Com-
mission. The Planning Commission
has not made any reference to the
handloom industry at all. As a result,
neither the Government nor the people
know whether the handloom industry,
the greatest industry of the South and
the industry to which Gandhiji gave
the greatast prominence, has any future
at all. As the Planning Commission
has not touched it, I am afraid, Sir,

Lo Macrnvccannent e mrnea o tha ran.

“We have no faith in the handloom:.
We have no faith in the Charkha.”
Then the people would not be sorry for
that, if you provide them with alter-
native employment and provide them.
with alternative. sources of income.
In fact the weavers will be thankful
to the Government. -

Coming to the home policy of the
Government, 1 am surprised that the
hon. Members of the Communist
Party and their temporary allies have.
said that civil liberties do not exist in
this country and that there has been
suppression of civil liberties by the:
Congress. Day in and day out,
throughout the country, they carry on:
this propaganda. I ask them : “Is
there any country in the world where
so much civil liberty, so much free-
dom is allowed as in India today ?”
(Interruptions.) Sir, my friends
may object. and say anything. But
the fact stands that there is one man
in India who beliecves in the fullest
democracy, who believes in the fullest
civil liberties of the people and he is
nobody else than our Prime Minister,
Pandit Jawaharlal Nehru.

Sir, my hon. friends on the other
side say that civil liberties do not exist.
I would like to point out two instances
that show civil liberties are there and
the Government is submitting to row-
dyism and communalism in the name
of politics, in the name of propaganda,
and in the name of democracy. Sir,
Pandit Jawaharlal Nehru, our beloved
Prime Minister, is not an ordinary
man. He is a man of international
stature, who has won esteem all over the
world and who comes next only to
Gandhiji in this country. Sir, will you
ever imagine that in the South the
Communists carried an effigy of
Pandit Jawaharlal Nehru in a great
processsion and then burnt the effigy ?
And the police gave them protection
to do it. (Interruption.) 1 am not
yielding to the hon. leader from the
Onnosition.
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3ir, another instance is that Mr.
Anandan Nambiar, who has becn elected
t6 the House of the People, said that
he was going to Delhi to pierce the
stomach of Pandit Jawsharlal Nehru,
take ot the intestines and gatiend
himsel{ with it. He said this in
a"public mecting, and I stand by this
statcment.  Sir, could this have teen
tolerated in a couatry like Stalin’s
Russia or China ? My appeal to
the Government is that they have been
too demccratic and too lenient to the
people whoe have béen traitors. I
am not aiso sorry for the fact that they
call us imposters. We cannot expect
anything better from those people
who joined the Anglo-American
Imperialists  to suppress the freedom
movement of the nation, and to pene-
trate  crimes on India. (Unferrup-
tioe) I appeal to you, Sir, to make
thiermn use restrained language so that
we may also have to use only restrained
language.

.

‘Surr H. N, KUNZRU (Uttar
Pradesh) : Mr. Chairman, I was
greatly touched by the inspiring words
in which the President exhorted us to
work and to use our freedom and our
newly-won pawer. It was necessary
that at the thresihold of our new career
we should be reminded of the spirit in
which we are expected to work.
But as an expression of the policy of
the Government I found the President’s
Address inadequate. Within the short
time available to me I can deal only
with one matter which is of cardinal
importance for the future develop-
ment of this country, and that is, the
economic problem. On all hands
this is the most urgent question that
we have to tackle, not merely for cur
future progress but for our safety.
And yet what has the President to say
on this subject ? He has virtually
said : “We know the difficulties ; we
know how essential it is that we should
go forward as quickly as possible ; but
have patience.” Practically at the
end of every paragraph he has said,
“Have Shann, Shanti, Shanti” 1 do
not think, Sir, that we have ever been
wanting in that virtue.
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Kuwaja INAIT ULLAH (Bihar):
Not you, but some are.

by the President

SHrI ‘H. N. KUNZRU : The only
complaint that” we can make against
the people of this country is that they
have too much of this virtue, and [
wish that I could do away with some of
their ‘Shane’ and make them a little
more impatient than they are now. Go-
vernment will then have to face the
realities of the situation with much
greater thought and determination than
they exhibit- at the present time.
Even, Sir, if the Members of the other
side were asked in private whether they
were satisfied with all the practical
measures taken to solve cur econemic
difficulties, I am certain that they
would frankly confess their disappoint-
?lcnt with what has been done so
far.

In regard to the food problem,
everybody, Sir, feels surprised and
frustrated by the stagnation that one
se¢s in practice in all directions. There
has been some improvement here and
some improvement there—I am not
unaware of what the President has said
on the subject—but it touches only
the fringe of the problem, and the focd
problem has been dealt with in a highly
unsatisfactory manner. Unless, Sir,
we can secure the cc-operation of the
Government, local Goverrments and the
cultivators, and provide adequate
central supervision, I do not think
that cur paper schemes 'will ever erelie
us to grow the quantity of {ood-
that we need in the immediate
future.

Sir,  the President has been
made to say by  Government
that our food production has increased
by 14 lakhs of tons. No one kncws,
not even in the Food Department of
the Government of India, as to what
the actual production has keen. Yet,
the Government have not hesitated
to make the President say in his Ad-
dress, that the tars:t which the Govern-
ment had set for t emselves has been
realised. Even the figures that may be
placed before this House by the end of
[une may show that the plans of Gov~
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ernment have succeeded. But, for
th2 present, we must treat the Presi-
dent’s Statement as mere propaganda.

Sir, I shall now pass on to two or
three other topics which I would like
10 deal with, before I resume my seat.
The existence of an independent
judiciary is absolutely essential to the
proper working of our Constitution.
It is necessary, for this purpose, that
nothing should be done by Govern-
.ment” that would have the effect of
undermining the independence of the
Judges. It is therefore a matter of
g:e .t regret for me to note that a former
Judze of the Supreme Court has been
appointed as Governar of Orissa. I
have nothing to say against the former
Judge of the Supreme Court-on whem
this honour has been conferred. We
all admire his ability and integrity.
But his appointment as Governor was
wrong in principle. We cannot be
<certain, Sir, that if such an action is
taken in the fiture, it will not hav: the
effect of making the judiciary expect
favours from the Government of the
time. Sir, such an action is fatal to
the maintenarc: of the independence
of our Judges. The Judges have all
shown great ability and integrity in
their decisions on the difficult problems
that have been placed before them
from time to time. , We are anxious,
therefore that the judiciary, which_is
in a sense the sheet-anchor of ‘our
Constitution, should not be weakened
bv gsaything that Government does,
which creates in them a sense of de-
pendence on Government, (Lafcrrup-
tion). Sir, I am quite prepared to
answer any question that any Member
of the Congress Party may want to
put 0 me. If you wll allow me a

- dittle more time, I shall give my answer

1o any questions that might be put to
me.

Sir, the next point that I should like
to deal with is with regard to the
Election Commission. Tne Election
Commission should not be treated as
if it were a part of the executive machi-
nery of the Government. It sho ild be
treated in such a way as not to think
that it is a political subsidiary of the
executive Government. But what
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do we find, Sir ? How have the
Government acted in filling up the
vacancy caused, although temporarily,
in the post of the Chief Election Com-
missioner ? The Secretary of the Law
Ministry has been appointed to officiate
as the Chief Election Commissioner.
Could anything show more clearly
the position which the Election Commis~
sion occupies in the opinion of the
Government ? The officiating ap-
pointment that has been made shows
clearly to my mind that the Govern-
ment thinks that the Election’ Com-
mission is part of, and indeed sub-
ordinate to, the Law Ministry. The
Constitution requires that the Election
Commission, which has to consult the
President or the Prime Minister in
regard to decisions on certain matters,
should in practice be allowed to exer-
cise the maximum of independence in
its decisions. We know, that there has
been dissatisfaction with the Election
Commission, even in connection with
the elections. It was therefore all
the more incumbent on the part of the
Governmeat to have filled up the va-
cancy in such a way as to remove all
causes of public dissatisfaction, and
restore their faith in the independence
of the Commission. But I am sorry
to say that the Government have
shown by every action of theirs that
they have no regard for the principles
underlying the Constitution.

Sur1 GOVINDA REDDY (Mysore) :
Sir, if you will allow me, I would like
to know from Pandit Kunzru if the
practice of appointing a Judge for some
other post is obtaining in other demo-
cratic countries. '

H. N. KUNZRU : If you
will allow me, Sir, I should like to
point out, only this. Lord Reading
was sent on a mission to America by
the British Government during the
First War. But we are not going
through a war just now. Even the
British Government have not repeated
that expariment.

Surt  KRISHNA  MOORTHY
RAO (Mysore) : Mr. Chairman, the
policy of the Government has been
attacked mainly on three grounds—

SHRI
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[Shri Krishna Moorthy Rao.} v - | do.yow find famine conditions in Sau-

foreign policy, civil liberties, -and the
food problem:.. The hon. Members

ed the Government’s policy seem to
forget the fact that it took about 150
years for the United States of:America
to tecome a--world power. - It is
only after the Second Werld War,
after the attack on Pearl Harbour,
that America began to take-interest in
international affairs. Similarly- in
Russia, they took 25 years after the 1917
Revolution. - It is-only efter the Second
Five Year Plan became - successful
that they began to take someinterest |
in international-affairs. - -After all, it is
only five years since we are free.
And what is five years in the history of
a nation ? Has not the Government
done anything to solve these problems ?
I assert, Sir, that the efforts of the
Government have been remarkable.
During these four years, they have
spent Rs. 50 crores onthe Grow More
Food schemes. "t « - SRREREE

MEMBER:

AN Honx. Mere

waste, waste.

. SHR1 KRISHNA MOORTHY RAO:
Nearly 400.000 acres of land have been
brought under -the plough afresh.
True, natural calamities have occurred,
and our efforts have not been success~
ful. We are importing food from out-
side. Even before the Congress came
to power we were importing food,
especially rice from Burma. We cannot
get rice even for money, for anything,
today. Today, food is a world prob-
lem. The population of the world is
increasing. One of the American
experts has calculated that we do not \
get even 12 acres of arable land per

head of the world population. Every- |
day we are adding 14,000 people in )
India to our population. Every year }

our food demand increases by 50,000
tons. It is this food problem we have
to attack, and the Government has
done everything possible in its power
to attack this food problem. |’

Sir, one of our friends stated that if J
there was an-Andhra Province, there
would not have been famine at all.

T wwich it wwara cuirh a madic wand  Why

|

- . conditions in Rajasthan if
on the Opposition Benches who attack- ;| so ? Well,

rashtra ? Why do you find famine
that were
Sir, for the .problem of

| famine we have to look to other causes..

It is a geographical question. We:
hear, we know from history that once
flourishing hill-sides are today barren
rocks, once fertile irrigated plains are.
today deserts, once flourishing civilisa-
tions are buried under the deserts.
The same thing is now occurring:
in America. There are western dust.
bowls ‘being created. .. We talk of big
irrigation projects and .industries. Well,
Sir, Bertrand Russell has stated “Modern
Industry is a rape, rape of Nature.”
Industry is like a spendthrift, . and the
spendthrift will have to pay the penalty
sooner or later. While we are plan-
ning for industry, we have to keep this
in view and. prevent the resultant
calamities. These are geographical
causes that we have to prevent. Our
water-sheds are drying up, our forests
are being denuded. The previous
Government had . no afforestation
policy .for India. Miles and miles of
forests are being cleared to supply raw
material for the paper industry. After
all, our industries have to thrive upon.
raw materials that come from nature..
There is a halance in nature.

We have to 'protect that balance in
nature. We have to protect the top-
soil. Well, Sir, I read according to-
one of the American experts, in Wa-

shington the Potomac river is bringing.
thousands of tons of top-soil to the

mouth of the river, and where ocean~
going ships were being anchored,

today it is the site for the Lincoln
Memorial. We have totake a lesson
from this history and we have to plan.
our economy in the light of these
things and prevent such occurrences.
in India,

-

I come froma district where the
rainfall is the heaviest But I learnt
recently from one of the villagers that
20 years ago the rainfall was 110 inches
but today it is only 60 inches. An ordi-
nary family required 4o cart loads of
fuel, but today six or eight cart-loads of”
fuel are sufficient to pass off the ™ rainy

cancan MNnw rivvare ara haina <iltad 11
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The Thar Desert is encrpaching upon | taken oath to the Constitution and:

fértile lands inch by inch. We have to ’
think a hundred years ahead, and we 1
have to think of the balance of popula-
tion also. There is a limit to which |
the country, the earth. the Mother ‘
Earth, can bear the population, the |
weight of the population. Afier all, \]
we have to get our food from our land: !
We have to attack this population |
problem, and I request the Government |
of India and the Planning Commission |
to consider these things and take “
a definite afforestation policy, protec-
tion of wild animals, protection of our
river bases, prevention of soil erosion
and protection of our top-soil. Well, |
Sir, I learn from one of the books, that |
a Wisconsin farmer said “I have got |
153 acres of land, a farm house and my “
farm heads. but itis at the cost of 17
years of labour and six inches of top- \
soil.” Our top-soil is going into the sea. |
This is the problem we have to face. ‘
The food problem today is a world [
problem. Even America cannot supply if
we go on muliiplying at this rate. There ‘
is a limit even for other countries to
supply us food. Today they may be |
able to supply us food. but there is a
limit. We have to attack the food prob-
lem on all fronts. I request the hon.
Members on the other side to help the |
Government to attack this problem and
make it no party causz, but the nation’s
cause. When we thus attack the food
problem, I am sure, Sir, we will solve
it in no time.

Well, Sir, there is now the question of
civil liberties. Well, if our friends
on the Opposite side were in Russia, |
what would have been their fate, I
ask them. We know the policy that
Russia adopted. 1 am not here to
criticise their policy.  They might
have found it good for them, but it is
not good for us. Well, what about the
mass trials in Russia in the early
days ?  What about the mass shoot-
ings in Russia in the early years ?
Everyone that came against the policy
of the then Government was branded as
a traitor, and many patriots had to
flee the country. Is there any such
thing in India ? Today my hon

. find in the President’s

the Communist Party today in India
is not a banned party. No progress is:

i possible if there is no peace and tran--

quillity in the country, if there is no. .
stable Government in the country. .
But just when the country was facing :
tremendous problems, just after the :
Hyderabad Action was over, they start-
ed this movement, all in the name of*"
the people’s movement. Only yester- -
day, Sir, Swami Ramanand Tirth-
has told the other House that 250 Con-
gressmen were murdered, murdered in
cold blood. What about the arson
and looting ? What about the killing of
innocent women and children ? Is.
this the way of a patriot ? s this the -
way to help the Government to stabi--
lise the Government of the country ?
Our President has said in his message-
that peace and progress can be es- <
tablished in the country only if we
guard our freedom. Is this the way
our friends are guarding the freedom,
tue hard-earned freedom, of our coun-
try ? Sir, it is this message that we
Address. 1
would only quote one passage from
that great philosopher-scientist, Ber-
trand Rus:ell: |

Man must [ift his eyes and say, ‘No, I am
not a miserable sinner, [ am a being who, by
long and arduous road, have discovered how
to make intelligence master nataral obstacles,
how to live in fre:dom ani joy, at peace with
myself and therefore with all mankini.?

It is this message that the President
has given. Sir, I join my friends in the
motion of thanks, and I support it.

Dr. B. R. AMBEDKAR (Bombay) :
I had originally thought not to partici-
pate in this debate, because I felt that
it was right and proper that the new
Members of this House who are sitting
on the front Opposite Bench ought to
be given the fullest chance to express
their views on these important matters
dealt with in the Speech of the Presi-
dent. But some of my friends said
that it would be usctul if T said what 1
felt about the two important matters
which undoubtedly loom large before
the minds of some Members of the

House at any rate and a large majority
A€ len smaalalina Tha et matrar ahich
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looms large is obviously the matter of
focd. There can be no doubt that this
country has founditselfinthe grip of
one of the biggest problems that it has
-ever been called upon to face. Sir, as
a young boy, I had witnessel fam'n:s
myself because my father was eagaged
as some kind of a cashier to pay the
wages of many people who were €a-
gaged in famiae relief work. 1 was
Jiving with him as a young boy and 1
could see the condition of the famine-
stricken people.
economics I had the opportuaity of
reading those magnificent books by
one of the greatest Indien civil servaats,
namely. Romesh Chandra Dutt, who
had given a complete picture of the
periodical famines that had taken place
in this country, right from the begin-
ning when the British came to occupy.
But, Sir, remembering all this past his-
tory, my imagination cannot rcall any-
thing that 1 have seen or anything that
I have read in any way comparable to
‘the condition that we see today. I think
it would not be an exaggeration to say
that there was a time when there were
famines but they occurred sometime
at an interval of 10, 15 Or 20 years.
Today we have reached a stage when
there is a famine almost every month
in this country. This month there 1s
a famine in Bihar, another month there
is a famine in Rayalaseema, a third
month there is a famine in some other
part of the counmiry. 1 think it would
be impossible for any person who reads
newspapers 1o say that any month
has passed when there has not been a
famine in this country. I was quite
interested to listen to the argument
which has been urged by some Meinbers
of the Congress Party that the Opposi-
tion should not be too hard on the
Government. The Opposition must
remember that when the Briish left,
they left this country as an empty shell,
with the resources undeveloped, with
the people of this country untrained
for economic production. Those argu-
ments, if I may say so with all respect,
are without substance. It may pro-
bably pass muster in this House or may
pass muster with those who are inclined
towards the party in this House. Bu

As a student of

[ COUNCIL ]

by the President 268

- | I should like to te'l.even my friends

who are.sittinz oa the Oppcsite cids that
this excuse will not go down for a long
time with the people....

AN HoN. MEMBER : You were
yourself in the Government once.

Dx. B R. AMBEDKAR : Don’t you
recollect my past ? I ari now a divorcee.
What ‘I"want to tell my friends on the
other side is that this excuse will not
serve them for a long time. No hungry
maa is going to be :ympathetic to a cri-
tic who is goinz to tell him “My dear
fel o v, althcuzh I an in power, although
1 am in authority, although I possess alt
legal powver to set ma‘ters right, you
must not expect me to do a miracle
because I have inherited a past which
is very inglerious.”  If this Government

will not produce results within a
certain time, long before the pzople
become so frustrated, so disgusted

with Governmsat as not to have any
Goverament at all, a tims will come
when I suppose unless we in Parliament
realis2 our respons.bilities and shoulder
the task of looking after the weifare
and good of the pzopl: within a reason-
able time, I have no: the slightest doubt
in my own miid that this Parliament
will be treated by the public outside
with utter contempt. It would be a
thing not wanted at all.

Sir, the situation has been greatly
aggravatad by the sud’e1 decision the
Goverameat has taken with regard to
this subsidy. The subsidy is in an-
other way an additional project which
the Goverament has undertaken to reli-
eve the pzople arainst the high cost of
living. The subsidy, so far as our in-
formation goes, has been in operation ...

Surt B. B. SHARMA (Uttar Pradesh):
What percentage of the population
does the hon. Member want to bz
subsidised for food ?

Dr. B. R. AMBEDKAR: Sir, my sub-
mission is this that he will not want
m: to go into the details of the rationing
system. I do not want to go into de-
tails as to how the populatioa should be
classified so that we might be in a posi-
tion to say that thz following classes
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shall be subsidised and the following
classes shall not be subsidised. That
information Government has not placed
before us. If the Government places
that information before wvs, I certainly
will be able t6 make such contribution
as I can make to that proposal. For
the moment I am saying this, that this
reversal of the policy of giving subsidy
seems to me an absolutely new thing,
I find that from 1946-47, when the sub-
sidy made was 22 crores, it has increased
in 1951-52 to 36 crores. In the last
Budget which the Finance Minister
presented to the Provisional Parliament
for the purpose of obtaining a vote on
account, he had estimated that the sub-
sidy which he might be prepared to
give in this year would come to about
25 crores. That was the estimate that.
he had made. I am sure about it
that at the time when he presented the
Bucget he must have been ready in

[ 21 MAY 1952 )

his mind to commit himself to that
magnitude of expenditure. Suddenly
thereafter we find this sudden change.
Some reasons have been given. One
reason is that the subsidy would
come .to about §5 crores. Some
Members have said it would be
about 9o crores. I do not know what
the correct figure exactly is. But I
do want to say that even in the last
Provisional  Parliament, when . the
Budget was presented, Governmert
was agreeable to take upon itself the
responsibility of a subsidy to the ex-
tent of 25 crores. I do not quite
understand why the Government
has stepped aside from that promise,
from that obligation. There are of
course... . ..

MR."CHAIRMAN : Your time is up.
You can take one or two minutes more.

Dr. B.R. AMBEDKAR : I have
something else to say. It will not be
possible for me to finish within the one
or two minutes that you are very gra-
cious to give me. I will stop here.

Kuwaja INAIT ULLAH
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Pror. G. RANGA (Madras) : There
“is no such thing as zideshi communism.
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Sur1 H D. RAJAH (Madras) : (In
Tamil) Thalaivar avargale, ippozhu-
thu pesum Member enna bashayil pes-
uhirar enru dhayavu seythu sollavum,

(Engls:-h rranslation of the above)

[Mr. Chairman. please say in what
language the Member who is now speak
ing is speakmg]
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- SHR1 ] R. KAPOOR (Uttar
Pradesh): On a point of order,
Sir. My hon. friend ‘over there
(Shri H. ' D. Rajah), probably in

order to ridicule the Hindi that is
being spoken, said something in -a
language which is neither Hindi nor
English. May I, Sir, draw ycur atten-
tion to a specific provision in the
Constitution that the proceedings in
this House shall be conducted either
in Hindi or in English, and a Member
is permitted to use any other language—
his mother tongue—if he is not well
conversant with Hindi or English. My
hon. friend certainly knows English
very well, and it is, thfr..fore, not open
to him to speak here in any 1anguage
other than English or Hindi.

Mr. CHAIRMAN : I agree.
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SHRI S. MAHANTY (Orissa) : On a
point of order, Sir. Since the lon.
Member has now admitted that he
knows English, he ought now to sp.ak
in English,

Mgr. CHAIRMAN :  Crder, crder.
Let the hon. Memter proceed.
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(Fer English translation of above,
see Appendix I, Annexture No. 8.)

MRr. CHAIRMAN The
Member’s time' is up.

hon.

SHrRI M. MANJURAN (Travancore-
Cochin): Mr. Chairman, those of us
here whose experience ot the Congress
administration was arrests, magistra-
tes’ courts. jails, underground activities,
externments, food shortages, famine,
preventive detention and all the other

-calamities—see before us the regimented
Fascist crowd of Congressmen like the
Kauravas confronting the Pandavas in
olden times on the field of Kurukshetra.

AN Hon. MEMBER: Do you re-

member that?.

SHR1 M. MANJURAN : 1 do not
remember, but my great-grandfather
told me that. (Interrupti m.)

MR. CHAIRMAN : Order, order.
Every hon. Member should bte heard.

SHR1 M. MANJURAN : I will now
refer to the President’s Speech where he
refers to the “Other urges of the human
sp'rit” which have ccme down to us
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throvgh wars and calamities frcm eric
times till roday. The histcry of India,
nerieted in the Mahabharais, in the
Ramayona, has been a histery of cala-
miiies and wars. I would suggest that
when urge of the spirit is brovgktin, it
is in comyplete cpposition to the cen-
ceprion of a secular state, If anything
can Dbe set against secularism, itis
spiritualism. If it is the ancient syirit
of India seen through cevastatirg v.s1s,
we need havelittle of it. I therefore
think that there was no necessity for
the President to refer in his Address
to eny spiritual matters.

Agein, Sir, the Congress spokesren,
especially the former Premier of Ecm-
bay, was apprepriating to the Cergress
Paity the whole gloty and credit of the
freedom movement. I sheold like to
correct him by saying that it was the
people who fought and the leaders who
spoke. It is easy to say and casy to
discredit everyone of the naticn when
mounted in power. When, Sir, our
experience of the Congress administra-
tion was so much tyrannical, our
passions led us also with a “spirit” of
revolt for the redemption of this land.
But now we are called fifth-columnists,
goondss or any other name that comes in
the absurd dictionary of Congressmen.
It is a travesty on truth to say that
people who reacted to police atrecities
were indulging in goondaism. This has
been going on for a long time. They are
still pursuing their atrocious policy of
preventive detentions and preventive
massacres- as in Gorakhpur and Pasu-
malai. We have found, Sir, that the
Congress was pursuing all the time anti-
labour policy. They have made cer-
tain legislations and they now depend,
Sir, on what is called the Industrial
Disputes Act by which the State in-
tervenes everywhere. Where labour
would like to express free opinion in
disapproval of the Government inter-
ference and would noct accept their
dictation, shootings follow. Comgulscry
adjudication = is killing the wor- -
ker’s right of collective bargaining. It
has been our experience in the jails
that the most tyrannical regime was
going on in the days, of Congress. 1
am asking, Sir, whether it is spiritual-

- ism when the, Congress Government
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order their policemen to shoot our
comrades. Certainly not. There is
no spiritualism when the Congress
Government ordered mass attacks, and
then speak of the glory of Panditji or
Mahatmaji. If they are national
assets, they are for the whole nation,
They are ours also. Sir, one Member,
the former Premier of Bombay, was
saying we took oath under the Consti-
tution. That is true. But we want to
correct the Constitution. We feel it
necessary to roint out the faults of the
Government so that it can march along
the path of progress. We believe that
wisdom  did not stop with the
Congressmen, There is no reason
why we should be held responsible for
the creations of others. 1 am one who
believes that the Government may be
thinking in their pride that they are to
be in power for a hundred years more,
but I should say that if this state of
misery and poverty continues in the
land their very existence will be at stake.
Sir, time is fleeting. Ideas are changing
rapidly. Our greatness is the great-
ness to understand the cumulative
culture of the world and to participate
in it : .

Sir, we are surprised at the fact that
they have not mentioned a single word
about the foreign economic relations of
this country which should have brought

forth our dependence on imperialistic
countries. After all, the political
superstructure rests on  economic
foundations. Sir, I find that our

policies are the same old British im-
perialistic policies. Our import and
export policy is the same and in
continuation of the previous imperialis-
tic policy. There is absolutely no
change in these policies for the last so
many years. What freedom have we
obtained when we are still under
American domination, when our Com-
munity Project is but a projection of
American imperialism on this land ?
We do not think that this is a land of
freedom, but this is a land for Anglo-
American enterprises and American
domination. We are not prepared to
yield to this policy, Sir, and we think
that a new economic system has to be
founded by our relations with all the
powers of the world, by association

C S8.D.
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with entire universal progress and not
simply confined to imperialistic
agencies.

It was said that ours is a neutral
policy. That is an absurd policy. Ours
should be a foreign policy based
on certain specific  ideology. Ex-
tollation of an individual is not an
ideology. This has existed from
times immemorial. Now we require
a radical change as praise and encom-
iumr showered on individuals are no
panacea for the evils of the nation.

Mr. Kher, the Congress Member,
wanted from us constructive criticisms,
But I am asking, where is the time for
constructive criticisms ? We could
give him, a lot, but the greatest con-
struction we can make in this land is the
destruction of the fascist Congress.

MRr. CHAIRMAN : That
Time is over.

SHrR1 M. MANJURAN : Thank you,
Sir. '

is all,

)

Surt ABID ALI (Bombay) : Sir,
at the outset, with your permission, I
would refer to a remark made by a
Member here with regard to Muslims.
I can appreciate, Sir, the mentality of
those who are brought up in the Mus-
lim League traditions but five years
should be more than enough to change
their minds and it is time that every-
one in this country should be pure, -
simple and genuinely full-fledged
citizen of the country.

Sir, what my friend from the Oppo-
site Bench has just spoken regarding
civil liberties is quite correct. Civil
liberty of course is very good and should
be everywhere. ButifI gooutor even
here slap anyone or run away with
somebody’s property, certainly, Sir,
there should be police to arrest me and
a magistrate to send me to jail. The
friend opposite was just asking
what the Congress has done and what
was its programme and its doings. Itis
to the credit of the Congress and the
democratic principles in which it be-
lieves that so many persons of the Com-
munist Party are sitting in this House.
Sir, most of us do not like the idea
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that those who are responsible for kill-
ing people, arranging derailments of the
trains, burning trams and buses, burning
crops in the fields and food grain
godowns, should have the
good citizens. They act on the dictation
of a foreign power, I wish, Sir, that
the time should come soon when this
mania of democracy should change. Yes,
these Members have been elected by
electorate but, Sir, the mysterious tactics
they adopted are not known to many,
Shri Jawaharlalji may be feeling that
these friends may change their
tactics for the good of the country,
but I am sure that Shri Jawaharlalji
will be disappointed because these
friends will never become free from
Moscow domination. They were tried
in 1942 but failed. They say that the
Congress Government is following
U.S.A. and the United Kingdom,
But. Sir, it is a fact that we have never
followed them. On the contrary the
Communist Party became the friend

of Hitler. They followed the dicta-
tion of Hitler when Russia  and
Germany were friends during the

carly stages of war for their own im-
perialistic aims. When the Russians
left Germans and joined the Anglo-
American bloc, the Communist Party
here cailed it a ‘People’s War’ and were
doing everythirg possible to sabotage
the national movement. Some of my
. friends have already described their
dcings which are also very widely
known. Their zulam in Telangana
and other places is also not a secret.

It is said that the food question should
be a non-party policy. First of all,
Sir, there is no party worth the name
in this country except the Congress,
and, Sir, even for making it a non-
party question with whom should the
Congress sit and discuss—Communists,
Socialists or Independents ?

AN Hon. MEMBER : There is no-
body else according to your own ad-
mission.

SHrR1 ABID ALI: Individuals ?
Sir. None of them is earnest to amelio-~
rate the condition of the masses. If
th{cy :wanted the nation 1o progress,
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they would not have burnt the crops in
fields and the food grain godowns.
They do this mischief deliberately
| and no party is immune from it. They
| want that the masses of this country
should become poorer and the nation
i should be in chaotic condition. They
| hope that in such a situation they
may get a chance to capture power.
Earlier they realise it the better for
themselves that the masses have now
understood them and their tactics and
the more they do all such things the
more unpopular they will become.

I
|
[
;r Sir, for everything that happens on
J earth the Congress and the Congress
leaders are blamed. There is no rain—
the Congress Government is there to
blame. Somewhere there is too much
heat—look here, the Congress Rajis
there. If there is flood, the critics
say that vou have got Congress Gov-
ernment and therefore there is flood !
And if the mountains move—Jawaharlal
is your leader and he is the Prime
_( Minister of India, therefore there will
be floods in Assam and mountains
will move. If genuinely these friends
want the country to progress, they
should also join the constructive pro-
i gramme and help the nation. But
. they do not want it. They do not
| mean it ; therefore they will not do it.
| The Congress Government is trying its
| best. One can be reasonable with a
' reasonably-minded person, but none
! can convince those who are determined
[ to create chaos and trouble for the
| nation.  Judged from the point of
view whether any other party or group
of persons could do better than what
the Congress Government has done,
the verdict’ will be in favour of the

| Congress.
I

‘ Sert P. V. NARAYANA : Give
‘ them a chance.

J Surt ABID ALI: Sir, I feel that
| every _reasonably-minded person will

give his verdict in favour of the Con-
[ gress that it is making sincere attempts
| to relieve the nation of its miseries. Of

has its own curses and that has been
according to my feeling, one ‘of ths

} course, Sir, peaceful transfer of power
J

3
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main reasons why the Congress Gov-
ernment could not progress as much |
as it would have been otherwise |
possible for it.

I was referring to the Communist |
Party. It was their own Pravda |
paper which has said that out of the !
Socialist Army one-third is in Russia
and two-third is spread all over the

world.

|
|
!
|
Kuwaja INAIT ULLAH : Some
of them are in India also.
Sur1 ABID ALI : Of course they
are, I feel that the French and Italian '
Communist Party people have been
more honest. They have openly de-
clared that if there is a war and Russia
invades France and Italy, they will
join with the Russian Army. At least
because of this declaration our Govern-
ment should beware ; they should take |
serious note of it and should place the
representatives of the Communist
Party at the proper level. The con-
cessions which are given to them should
be checked again and Government
should decide appropriately so that the
country and the democracy to which
we are pledged are properly safeguard-
ed and honoured.

Tue PRIME MINISTER aND
MINISTER roR EXTERNAL |
AFFAIRS (SHRI JAWAHARLAL NEHRU) :
Mr. Chairman, I feel somewhat embar-
rassed in addressing this House not |
having participated thus far in this three-\
|

|

day debate here,although I have sought
to acquaint myself from reports with
what was caid here. 1 do not propose
to say anything about the multitude
of matters that have been referred to
because I find that in this debate on
the President’s Address almost every- |
thing under the sun has been brought
in. I am not objecting to that from
any legal or constitutional point of
view, but purely from the practical
point of view as we get lost in a maze
of detail instead of concentrating per-
haps on two or three or four or five
important issues. There appears to
be, if I may say so, a certain misunder-
standing as to what the President’s
Address is supposed to be. Well,
first of all, the President’s Address
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represents the viewpoint of Govern-
ment. That is obvious. But, apart
from that, the Address is net the
kind of long dissertation on every
subject with which Government hLas
to deal. It is confined to a few very
broad matters, general matters ; other
matters come up before this House
or the other House in detail on various
occasions, whether it is a general
debate on the Budget, which I take
it they will have here—I am not

Mr. CHAIRMAN : Yes.

SHR! JAWAHARLAL NEHRU :

. .or specific matters as they come
up, which can be discussed fully and
thoroughly. Our Constitution is
drawn from various countries and our
own country ; but to some extent this

| system of Government is based upcn

the British Coustitution with which
we are most accustomed. Now, in
Ammerica, the President from time to
time addresses Congress and deals
with a variety of topics because he is
in fact, not only in theory, the sup-
reme executive of the nation. In
England the King of England is placed
in a very different position and his
Address to Parliament is usually a
brief, concise document dealing with
foreign affairs generally and with a
few domestic topics which are likely
to be included in legislation. Now,
we are not following any particular
model, but more or less it is the
latter moedel that has been adopted
here, so far as I understand it, for the
President’s Address. I wish to say
this, because I should like hon. Mem-~

. bers to realize what the score of the

President’s Address is, and not to
criticise it from the point of view of
not including so many other topics
or not going into details or not making
any dramatic pronouncements and the
like. If any dramatic proncunce-
ments are made, they are made at the
right time and at the right place.
Take the case of our whole economic
policy, which is of the first importance
to us. It has been considered in a
larger context by the Planning Com-
mission. I have no doubt that the
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Planning Commission’s Report will
come up before this House and also
the other House for full consideration,
and we can discuss these matters then,
and discuss them in any way. But
to bring in all those matters in a dis-
cussion on the President’s Address
rather overshadows the few important
things that that Address intends to
bring out. The President’s Address
is meant for the people of this country,
of course. It is also meant for the
people of other countries. There-
fore, inevitably a good part of it deals
with our foreign outlook, our rela-
tions with foreign powers and the like.
There is nothing new about it. But
it is important that these things
should be emphasized, repeated, and
clarified from time to time, because
there is a great deal of confusion in
people’s minds here, as in other
countries, in regard to this changing
world, so that foreign policy almost
always occupies the first place in the
President’s Address. It also deals
with certain important domestic mat-
ters.

Sir, I wish to say just a few words
about that foreign policy only. My
hon. friend the Leader of the House
will no doubt deal with ail other
matters that have arisen in the course
of the debate. This foreign policy
of ours may be considered from a
variety of points of view. It is not, if
I may say so, my policy which I
have imposed on others. It is the
policy not even of a group, it is the

- inevitable development which had to
take place in view of our past history.
I venture to say that although the
Government might vary subsequently,
although it might think otherwise on
other topics, however, I am almost
sure that basically that foreign policy
would be continued by any Govern-
ment. It is all right for hon. Mem-
bers in the Opposition Benches to
criticize it, as they are perfectly en-
titled and justified to do, because
their main function is to oppose,
whether reasonably or unreasonably.

SoMe HoN. MEMBERS : No, no.
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But the fact remains, that considered
objectively and dispassionately, I say,
any Government which does not
forget its responsibilities completely—
which does not forget that they are
governing this country, and have there-
fore to keep the good of this country
in view and not that of other countries
for the time being—would follow
eventually and basically that policy
which we have endeavoured to follow.
As T said, that policy springs up na-
turally from our struggle for freedem.
If you go back and look up the nu-
merous dxpressions of our foreign
outlook long before we became a Gov-
ernment, the numerous resolutions
or speeches which we had passed and
made, you will find how that policy
fits in or is in tune or rather how our
subsequent policies fit in there. Sir,
I do not want to say anything to the
effect that we must adhere to what
we said long ago regardless of changing
circumstances. Much has happened
in recent years which is completely
new, which nobody could have envisag-
ed previously. Nevertheless there
are certain basic approaches which
have flowed from the past. If I
may go a step further, I may say,
from even earlier than that, the whole
outlook of the past of India fits in, and
is in tune with our policy, or I may
say, our present policy is in tune with
that outlook. And that is an im-
portant thing, because then the policy
we pursue becomes something in-
finitely more than the policy of an
individual or a party, it beccmes in a
real sense, a national policy having
its roots in the way of thinking of the
people. Now, as I said, it might
vary while dealing with some minor
details. But that is the basic amp-
proach. That policy may be exa-
mined from a number of points o#
view, as to whether it is having any
effect on the events, whether it is
raising India’s position either morally
or in any other way in the eyes of other
people and other nations, whether
it is leading—to whatever small extent
it may be, but nevertheless leading—
in the right direction or not. These
are the various tests that are applied to

RN

.



285 Thanks on Address
it. I think that by any test you will
find that it has succeeded in some
measure. I do not claim any dramatic
success for it, because it is difficult
to be dramatic in a world which is torn
by these dissensions, and where any
dramatic act may perhaps sometimes,
instedd of succeeding, bring about
more confusion. One has to be cau-
tious; and one may be occasionally
inclined to take risks. And in that
matter, it is quite possible that opi-
nions may vary, that in this directibn
one should go a little more positively ;
and I am prepared to consider the
criticism that in a particular thing one
should have gone a little farther, or a
little less or not quite so far. That
is a question of degree, which has to
be judged by the particular circum-
stances prevailing at that particular
moment. It cannot be judged here.

My first point is that the basic
policy that we have pursued is the
natural policy that any Government
which has kept the ideals, not of any
party but of the people of India, in
view, had to pursue.

Suar! C. G. K. REDDY (Mysore) :
It is a matter of opinion, Sir.

SHRI JAWAHARLAL NEHRU
Naturally. I am not any religious
teacher coming out here, as some of
the Opposition leaders apparently ima-
gine themselves to be. I give my
opinion, but what is more, I think
I can say with a large measure of as-
surance that however much the peo-
ple of India may differ in regard to
many other matters, yet on this
particular matter 999 per cent. of the
people are with us.

Now, what are the other policies ?
They are largely policies of shou-
ting in condemnation. Examine the
speeches of the Opposition here as
also in the other House. What do
they amount to except to shouting and
condemnation? Is it a constructive
approach? It is extraordinary to see
how words which were presumed
1o have a good deal of meaning in the
English language or in any other
language are used and bandied about
and twisted in their meaning ; peace,

- S
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one of the finest words, and the ideal
I hope we all aim at, is used in terms
of war and with the intention of war.
It seems an extraordinary state of
affairs to be arrived at.

You go to the United Nations ;
that great body is meant to preserve
peace and collective security ; I still
think that without it, the world will
be much the poorer, and will have to
face greater dangers. Unfortunately,
as the President has pointed out in
his Address, recent developments in
the United Nations have not been very
fortunate, It may not be very de-
finite, but they gradually seem to
move away from their ancient moos-
ings, and that was something that
was not intended. And the speeches
that are delivered there with passion,
and with, if you like, logic or lack of
logic, this is not so material—the
point is the manner in which they are
delivered, almost amounts to a compe-
tition in mutual vilification. That is
what apparently our present-day policy
has gradually drifted to. That is the
temper of it. Now, do you expect
to solve any great problems of peace
or war or any other problem when
you approach them with that temper ?
Now, I do not wish to criticise people
of great countries, hecause all of us,
wherever we may live, in the matter
of foreign policy, or any policy rather,
live in glass houses, and I do not pre-
sume to say that what we have done is
free from blame or free from criticism.
Therefore it does not become us to
criticise others as far as possible, nor
will it do any good, because it merely
irritates others and you get into an
atmosphere which is still more diffi-
cult for finding a solution. Therefore,
we try to avoid this business of vilifica-
tion even thongh we disagree thorough-
ly with some step that other countries -
take. Of course, if it is possible
while avoiding criticising others, we
may express our opinion. We have
done so privately with the countries
concerned and not shouted it out from
the house-tops. Now, here again,
some people seem to imagine that
foreign policy has to be shouted out.
in the market place, and countries .
which we do not like or which have
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done something against our wishes
should be cursed openly and pub-
licly. Now, that is not the way, if
I may venture to say so, to
conduct any policy,—I would even
include domestic policy, but cer-
tainly not foreign policy. We are,
I hope, a mature nation, and we have
to behave as a mature natipn, as free
men, with restraint, with responsi-
bility, not saying things in the pas-
sion of excitement which creates diffi-
culties. And when you come to the
foreign field, and more specially during
a critical stage, words said, casually
said, words said in anger, have re-
percussions. And they make the so-
lution of any question terribly diffi-
cult. So, even though we have strong
feelings about matters and we express
them, we do not shout about it
And then people may think that, be-
cause we do not shout in the market
place, we are passive. That is not so.
I think that our opinion, our voice,
firmly expressed, but calmly and dis-
passionately, has perhaps a far greater
influence than if given in a loud and
vituperative way.

Now, I suppose we must accept
some basic approaches. I am not
going into the relative merits of various
ideologies and the like. One basic
approach is that we in India must
fashion our own destiny, according to
our wishes, no doubt influenced by
other people, other countries, but we
choose our own. We 'stick to our
roots and we take what is good from
other ideals, I have no objection to
taking any such idea, wherever it may

come from. But then we must fashion

our destiny, and nobody else should
interfere with it against our wishes.
There is far too great a tendency in the
world today to interfere with other
countries, Indeed, I ventured to say
on another occasion that there are not
too many countries left in the world
which are not interfered with, and
which can be called, well, fully inde-
pendent, carrying on their own policies.
Most countries, under stress of cir-
cumstances have somehow become sub-
ject to this type of interference and
they are unable to carry out their full

-
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.policies. Now, I think I can say with
some assurance that whether we have
acted rightly or whether we have not,
we have not acted on any occasion
under pressure from any country.
We have tried, of course, to keep in
step, to keep in friendly relations with
other countries, to put our point of
view to them and to listen to their
viewpoint and to consider it care-
fully and to accept it in so far as we
can accept it ; if not, we go our way
and they go theirs. We do not start
quarrelling, and we try to avoid it.
The result has been that although in
the modern world the test is supposed
to be the possession of great military
might, and ultimately the Atomic
Bomb and the like, we who do not
! possess that military strength or the
economic strength of great countries
and therefore {rom many normal pre-
sent-day standards might not be con-
sidered important,—nevertheless, our
voice has some weight because of the
way we do things, because it is re-
alised by people that our voice repre-
sents our own opinion and nobody
else’s opinion, and because it is rea-
| lised that we are likely to stick to that
opinion unless we are converted or con-
vinced to the contrary, and that the
| last thing that is likely to happen is
that we will be coerced into a contrary
opinion. That is not going to hap-
pen. It was thought by some coun-
tries' that the type of pressure which
used to be exercised in the past might
perhaps be exercised, if not in a big
way, in a small way, on our country
also. They soon found out that that
could not be done and, in fact, it had
the opposite effect on us. And so,
certain consideration, a certain res-
ect for our viewpoint is being given
which has enabled us to play a some-
what more important part in world
affairs than otherwise, And I am sure
such hon. Members as have had occasion
to go abroad can test this.

by the President

Now, if I may refer to certain more
or less recent happenings, many things
have happened in the last two, three,
four years, many things have taken
place since the last War ended, which
| has made confusion worse confounded,
| but probably the one thing which has
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led to more serious consequences than
any other has been the denial of re-
cognition of something that was ob-
vious, of a fact that was patent and
obvious, and that is, the fact of the
recognition of the People’s Govern-
ment of China. It is not a question
of any country orany people liking or
disliking anything. It is a question
of recognising the fact of a great
country functioning as a united coun-
try, as an independent country. Not
to recognise it by the United Nations
meant that the United Nations was
becoming to that extent unreal, be-
cause it had refused to recognise rea-
lity. It meant that the United Nations,
to that extent, had become rather ex-
clusive. It was losing its more or less
universal characier that its founders
wished to give it. That was a very
unfortunate happening and from that
many evils have flowed. I do not
know how reality can be restored to
our international politics tll we re-
cognise such basic facts.

We are living all the time in a state
of high tension and we do not know
what tomorrow’s developments might
be. On the whole, perhaps, it might
be said that there is somewhat lesser
tension in the world than there used
to be a year or two ago, a somewhat
lesser fear of war and smoother rela-
tions than there were previously and
that is a good thing. I have no doubt
whatever that in every country there
is a positive dislike and horror of war.
Nobody wants war. I doubt very much
if any Government really wants war.
There may be groups here and there
or individuals who, in their short-sight-

edness or an excess of passion, think !

that war might solve problems. But,
leaving these people out, generally
speaking, I do not think there is any
Government, and certainly there are no
people, who want war. And yet,
curiously ~ enough, things happen in
such a way thar a certain drift towards
war continues. It may be slower or
faster. There are, as this House must
know, very sericus problems in Eu-
rope. There are serious problems of
a resurgent nationalism in Western
Asia and in Northern Africa. But

\ -
'
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present relates to  the Far East of
Asia, to Korea and all that is con-
nected with it in the present context.
For the last eleven or twelve montlis
truce negotiations have gone on there
and they have not succeeded vet,
and the whole thing seems to hang
now. on a single issue, so far as 1 can
understand. I am not going to dis-
cuss that issue but it does seem a tra-
gedy, as the President has' pointed out,
that the future of peace or war, the
future not only of the Far East but
of the world at large, depends upon
that single issue of exchunge of pri-
soners. I earnestly hope that that
issue will be resolved. Not that 1
think that by the coming oi the truce
in the Far East, all the grave prob-
lems of the Far East would be re-
solved. But, anyhow, one big step
will have been taken and I have no
doubt that that step, when it occurs,
will be received by a tremendous teel-
ing of relief all over the world by the
common people. So, when we have
to deal with these delicate problems,

|“are we merely to shout and expiess

|

our disapproval of this or that and
thereby perhaps give occasional plea-
sure to one party and occasional displea-
sure to another but not help at all
in the process of healing or Lringing
about peace? So we function a
little quietiy, without trying to lose our
tempers, quietly approaching the var-
ious parties opposed to each other,
approaching them in a friendly way,
trying to put in a friendly way sugges-
tions so as to help in bridging the gap,
leaving it of course to them to decide.
We perform a service. It may not
ultimately be successful. I do not
know. But we perform them a ser-
vice today which no other country in
the world can perferm in that measure.
Therefore, we do that in all humility
because it i1s not our desire to play
just a dramatic part in these world
affairs. It would bte perhaps easy
though it would be fruitless and cer-
tainly not helpful to anybody and
since we piay that part quietly, in a
friendly way, refraining from criticism
of others, we are heard in a friendly
way and our advice, which may or

. may not be accepted, is listened to
perhaps the most serious problem at |

with respect and considered. That
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itself is a great gain when passions are
roused. Therefore, I venture to say
that by and large the policy that we
have pursued is not only the natural
and inevitable policy which any Gov-
ernment which represents India can
pursue; it has had a certain element
of healing in it. It is not a policy
which can be applauded from the
house-tops by impassioned multitudes
because we have sought to make it a
calm and dispassionate policy. There
15 too much passion about foreign
affairs in this world. But it has, I
believe, done some good and I hope
it will in future also do some good.

SHrI C. G. K. REDDY : We shall
be grateful if the Prime Minister would
kindly let us know about the report
that I referred to on China that has
been submitted by Mr. G. P. Huthee
Singh. The House and the people
og'tside also would be very grateful for
this.

Suri H. D. RAJAH: A discussion took
place in this House regarding member-
ship of the Commonwealth. We would
like to hear the views of the Prime
Minister on India being a member
of the Commonwealth which is really
the British Empire.

SHri JAWAHARLAL NEHRU :
I did not hear the first question.

Mr. CHAIRMAN : Some report
is supposed to have been submitted to
Government by Mr. Huthee Singh
on conditions in China. That is the
first question. The second question is
regarding our status in the British
Lommonwealth,

Suri JAWAHARLAL NEHRU:
I do not exactly know what that re-
ference to a report is. We get almost
weekly and daily reports on various
aspects of the question, not a com-~
plete report of one particular visit.
A large number of reports we have
received and I believe we also received
a brief report from Mr. Huthee Singh,

SHrI C. G. K. REDDY : I thought
it was a very significant and a very
useful report for the people.
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Surl JAWAHARLAL NEHRU :
We receive reports of all kinds so that
we may look at the picture from various
points of view, and that is one of the
reports we received. It was not an
official report. 1 would be perfectly
justified in saying that we have not
received any report officially. But
we received private reports and all
types of information come to us.

About the other matter, namely, our
being in the Commonwealth, I am rather
glad that the hon. Member has drawn
my attention to it, because I confess to
not being able to understand at all the
criticism that is sometimes made about
our association with the Common-
wealth. The House will remember that
this association is of a most peculiar
type; that is to say, it is so tenuous,
it is so little binding in its character
—in fact it is not binding atall. It
is a willinlg association of two countries
or more to consult each other. That
is all that it is. And, naturally, they
consult each other in a friendly way.
I think that dur associaton with this
Commonwealth, just as our association
with the United Natfons, has been good.
Because we are in the United Nations
it does not mean that we agree with the
policies of every member of the United
Nations. Because we are in the Com-
monwealth, it does not mean that we
agree with the policies of the different
members of the Commonwealth. We
pursue our policies without the slightest
interference from them. I can assure .
this House that there has not been a ’
single attempt by members of the Com-
monwealth to interfere in the least
degree with anybody.

Hon. Members will ask : ““What
is happening in South Africa ? What
is happening in Ceylon ?’ I do
not know where the Commonwealth
comes in so far as Ceylon is concerned.
It has nothing to do with it. Our at-
titude to Ceylon is governed by the ba-
sic fact that even if Ceylon does wrong,
we propose to treat Ceylon as a youn-
ger brother. It does not matter whe-
ther we are in the Commonwealth
or outside; we shall continue to do so,
because we consider Ceylon too close
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to us, too closely allied to us in culture
and other things for us to get very angry
with her. For, we are quite convinced
that ultimately she will accept our view-
point and act accordingly. Now, if
we treat Geylon in anger because she
is not doing what we think she should
do, because she is doing something
wrong, what is theresult ? We donot
do the slightest good to those people
there of Indian origin who are at pre-
sent being invidiously treated ; infact
we do them a great deal of harm.
And what is more, we sow the seeds of
distrust and anger as between Ceylon
and India. Now, we have to look to
the future ; we have to look to a fu-
ture of cordial and good relations be-
tween Ceylon and India.
come some time or other ; and if we
now, in a hurry or becau:¢ we are
angry, do something which leads to
our sowing those seeds of passion and
prejudice and anger in Ceylon, what
will be the result ? We have a duty to
perform for the future generations
of India and Ceylon. Therefore, we
express ourselves firmly about present
issues, and we try to deal with Ceylon
in a manner conformable with justice,
and at the same time we continue ad-
dredsing them in a friendly way. But
it has nothing to do with the Common-
wealth.

Take the question of South Africa.
That, again, has nothing to do with our
bz:ing in the Commonwealth. As a
matter of fact, to put it in diplomatic
language, we have no diplomatic rela-
tions with South Africa. We have no
direct relations with each other. We
have no diplomatic representative
there, and they have none here. It is
totally immaterial that South Africa
happens to be in the Commonwealth
and we too happen to be in the Common-
wealth, though in a different way and
not in the same way as South Africa.
In fact, if I may say so, these questions
that arise in South Africa arise not only
in South Africa but in other parts
of Africa as well, and they are very im-
portant, and the next ten years or fif-
teen years are likely to see very big
happenings in Africa. If the situation
is dealt with with some wisdom, it will
be well for Africa and for the world ;
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if not, it will be bad not only for .
Africa but for the whole world. It .
requires the most tactful handling of -
these problems in Africa, not just
getting angry. I am not talking of .
South Africa at the moment ; I am '
talking of the whole of the African con-
tinent. The Africans, quite rightly, '
are becoming politically conscious ;
they have ambitions which are very
justifiable ; they do not want to be
sat upon ; they want to grow in their
own way. And so, it has been our po-
licy in Africa, which we have repeated
to all our representatives there and to all
the Indians living there, that on no ac-
count do we want any Indian to have
any kind of a vested interest against Af-
ricans there, that they are there to co-
operate with the Africans, to help the
Africans to progress. In so far as they
can do that they are welcome there ; if
not, they have no place there. We try
to look ahead a little.

This trouble about people of Indian
origin in South Africa has nothing to
do with our being in the Common-~
wealth. Our being out of it will not
help a solution of that problem ; it
will probably hinder it to some extent.
I just do not understand this reference
to the Commonwealth on the part of
hon. Members, except that it is a kind of
sentimental urge from past history.
I do not understand this talk of our
being inside or outside the Common-
wealth. We are a Sovereign Republic.
In the whole of our Constitution there
is no reference to the Commonwealth
or to any other foreign country. But
it is open to us always, as to any inde-
pendent country, to have a treaty
of alliance or agreement with any other
country. If we have a treaty of allian-
ce with any other country, that means
some give-and-take: you give some
promises, and you get some promises,
apart from just promises of goodwill
and friendship. In other words, al-
liances, apart from those rather simple
treaties of friendship, mean binding
yourself to something. Now, our asso-
ciation with the Commonwealth is
not a treaty or alliance of that kind ;
it does not bind us to anything, and it
does not bind others to anything cither.
It of course binds us—if you call that a

N
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_ {Shri Jawaharlal Nehru.} per.cent. of the people who were enroll-
binding factor—to meet each other oc- ( ed as voters went to the polling booths,
casionally and discuss matters, to con-
fer with €ach other, and then go our
way. And I think it is a good thing to

consult each other, to meet each other | voted for the Congress in this country.
as often as possible, and we do

meet sometimes Asian countries, and AN HoN. MEMBER : How many

' and out of that only 43 per cent. voted
|

sometimes African countries ; we ’lvo'fed for you ?
\
|
|
|
\
|
|

for the Congress. So, takingihe total
-number of the voters, only 25 per cent.

meet together and discuss and for- .
1 g d SHRI M. P N. SINHA : That is a
mulate our proposals régardless of what different point. What I say is that you

any other country might do about it.

I should like to kniow how and in what | 2f€ in that positicn through a vote

measure our freedom of policy and our | Of 25 per cent. How you are there—

freedom of action have been influenced thatis a different story ; I donotwant
to dwell upon that at this stage. And

b membership and by -
Y our menbersup a y our asso- i s regards the claim that it is the Con-

ciation with the Commonwealth.. I
should like to point out the many good | Sressmen alone who brought freedcm
to the country. I do not agree to that.

things that have flowed from our mem- <

bership of the Commonwealth, and pr(iposmon either, beCau;ehv&eCthe Sc-

manv heloful things, and even in re- | cialists were just a part of the Ccngress
Y + 88, \all through the battle for frecedem

, lay i y
gard to the larger question of world | Perhaps we did much more in 1942,

peace, I think our being with the Com- .
monwealth has been very helpful, and j which was the last stage of the battle for

we have exercised such influence as we ; freedom.

have in a more widespread way,ina! [ will now take up the President’s.
somewhat more effective way than we | Address. I have said that I received
might have otherwise done. it with mixed feelings. Regarding our

foreign policy, I say at once that I
entirely agree with the present foreign

for us to dissociate ourselves from the . T
Commonwealth. We are completely | Policy of India. I do not for a mement
{ believe that it is in unsafe hands or

free to do what we like and function as | . ]
untrained hands. It is wunfortunate

we like and at the same time have the . h
itv of influencine othersinthe | that Pandlj[ ]awaharla} Nehru is here.
Opportunity. o € & SHhe | did not like to say this to his face, but

right direction. :
unfortunately he is here, and I have to
AN HoN. MEMBER : ‘May 1 ask, say it to his face. Mahatma Gandki
Sir....... .| said that Jawaharlal was the keeper
MR. CHAIRMAN : Order, order. | of his conscience so far as fcreign
This is not a debate on foreign affairs. | affairs were concerned ; and I can
This is a debate on the President’s | assure you that he is the keeper of cur
Address. If hon. Members wish to | conscience too so far as foreign affairs
have a debate on foreign affairs, other | are concerned.
occasions will arice.

So, I do not see the slightest reason

There was some confusion in my mind.
Sur1 M. P. N. SINHA (Bihar) : Mr. | ButIthank himthat he has cleared this
Chairman, I received the President’s | confusion by the specech that he has
Address with mixed feelings. At the | justmaderegarding our positonin South
outset I wish to say that we at least onn | Africa and Geylon and I am only glad
this side of the House do not suffer | that he is doing and the Goveirment
from the disability cof thinking cne | is doing all that is possible to ease the
way and speaking another way. I belong | situation.
to the Socialist Party. Iam proud of . B
being a member of that Party. I want Sir, it was said by my friend
fo tell you, in the first instance, that the | Mr. Reddy who also belcngs to my
claim of the Congress Party that they | Party and comes frcm Myccie thet
solely represent the people of the coun~ | a third bloc should te created. But is
try is not justified. Only about so | he not eware that the third blcc is
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automatically being created ? You find
that there are people and there are
countries rallying round to India’s
view that no country shcild interfere
with another country’s affairs. A
third bloc and a very powerful bloc i%
being created under the leadership of
India. I thinkit is already being creat-
ed and if the present policy continues,
this third bloc will be in a position to
prevent war for which the two blocs
are already making preparations.

Thon, Sir, with regard to the home

policy, I thoroughly disagree with
Pandit Jawaharlal’'s Government. We
expzcted a very much  different

treatment to the masses in regard to the
uplift of the down-trodden as also
social freedom. I remember, Sir, it
wassome time before Mahatma Gan-
dhi's death, in Delhiin a prayer meet-
ing hesaid thatitistrue thatIndia’s
political independence has been won
but its social and cultural indepen-
dence has still to be won and he said
that he will devote the rest of his life
to that purpose. Sir, Iam very doubt-
ful if there is anybody here, even Pan-
dit Jawaharlal Nehru, to pursue that
unfulfilled task of the great Mahatma.
Sir , we have seen allthese years that the
poor people are getting poorer, the
rich pzople are getting richer.

The hon. Member from Bombay
{Mr. Kher) said that they are trying
to evolve a society free from economic
exploitation and that was the claim made
by the mover of the Resolution. But,
are we doing that or are we merely
talking about it ? In the Address it
has been said that we have reached our
target so far as sugar, textile and jute
" and some other things are concerned.
But what has been done for the masses
of India as a whole, the common man,
the middle class man ? These people
have not profited. These things have
on the contrary increased the incomes of
the capitalists. If we had the reins of
Government in our hands, we would
have said that the profits made as a result
ofincreased productionshould goto the
real producer of those articles. What
happzns now is that the millionaires are (
getting the whole profits. We desire |

-— e
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the profits should go more to the real
producers and workers rather than to
capitalists. My grouse is that the whole
economic  system is so bad that the
rich is getring richer and the poor
poorer. : :

You wanted constructive suggestions
from this side. I am giviag, Sir, a
very constructive suggestion which
my Party has also given. You regulate
the economic situation in such a way-
that no man in this country will have
more than a thousand rupees as income
for himself and that a poor man will
not have to get less than one hundred
rupees per month. That is a very
simple  proposition, which my
Party has always placed before you
and which you have not accepted.

I shall refer to one more thing and
finish, and that is about the food situa—~
tion. I will again referto Mahatma
Gandhi. He clearly said that it is a
shameful matter for a country to get
food grains from any foreign covntry and’
live upon them. I am not in favour of
a subsidy business. This must be
discontinued. But my point is that
you should take special efferts to in-
crease the production. What is happen~
in gnow ? Look at the conditions. We
have grown food grains tothe extent
of 46 million tons but many States are
not taking their quota. What does it
prove ? It proves that they are not in
need of that grain. If you have reach-
ed a target of 46 millicn tons within
a period of five years, that is not bad.
So, distribution should also take place
on right lines. I would like the Gov-
ernment to take bigger projects of
irrigation directly or in conjunction with

| the State Governments and thus go

ahead.

Dr. S. K. BHUYAN (Assam) : Mr.
Chairman, I consider it a privilege to
associate myself with the offering of
thanks to the President for his Address
on the 16th May. The President’s
Addressis a historic document em-
bracing the whole sphere of the
administrative activities of the Govern-
ment over this vast continent. The
document is a historic one also for the
reason that it comes from the first
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President of Independent India, elec-
ted after the coming into force of
the Constitution. This Address was
given to the two Houses of Parliament
constituted under the new Constitu-

tjon.

Thz President’'s Address can be
divided into three parts. First of all,
it deals with the ideology of India ;
secondly with foreign policy ; and
thirdly it deals with domestic affairs.
As far as the ideals of India are con-
'cerned, I am glad that the President has
‘made very significant remarks on the
iideals which have dominated India for
. :ages —the ideals of amity and friendship
and non-violence through which Bapu-
31 brought independence to India.
This, in fact, is the message which In-
«dia has given to the world and which
India has to give to the world in future.

~ T am sure the President’s Address con-
tains an invitation to the whole country
to formulate active and regular sys-
tematic measures for the inculcation of
this ideal into the hearts of our child-
ren from their very childhood.This ideal
‘has been with us from time immemorial.
“We have adopted the * Ashoka Chakra”
as the symbol of India and it is my ear-
mest prayer that its full significance
should be brought home to every
school boy and girl. It can be very
easily done by explaining it in a piece
to be inserted in text booksfor boys
and girls between the ages of 8 and 14
or 16.

The President has also alluded to
-periods of greatness and of tragedy in
-the long history of India’s past. The
-root causes of such greatness and such
tragedy should be examined by our his-
torians and writers so that they may
serve as a source of inspiration and of
warning. It will be seen that great-
ness was always the offshoot of ocur mo-
ral strength ; and tragedy the outcome
of our spiritual degradation.

I come next to the foreign policy of
Tndia. Tam glad, and it has been re-
-peated several times in the House, that
-whatever be the domestic policy of our
Government, there is no difference of
opinion as regards the foreign policy.
“The foreign policy of India is attuned
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to Indian ideology and our cultural”
heritage. Qur policy is based on friend
ship with all countries in the world.

India, acting in a spirit of love and
peace towards all nations, will assuage
the evil intentions of our prospective
aggressors, for who would like to strike
at a person or a nation who does not
bear any ill-will to others ? We know
the story of the infuriated elephant let
loose against a sage for the latter’s des-
truction. As the elephant ran to-
wards the sage it was overpowered by
the glow of kindliness and love radia-
ting from the unperturbed countenance
of the holy sage ; and instead of attac-
king him the elephant lay prostrate
before the sage in an attitude of adora-
tion and reverence. The name of the
sage, as we all know, was Lord Buddha,
and that of the elephant was Nalagiri.
India’s foreign policy is bound-to create
round her an atmosphere of good-will
and love; and every one will shrink from
raising a finger against our land as we
do not bear any malice or ill will to-
wards any other country. It can also
be predicted that India’s foreign po-
licy will gain ground gradually in the
same way as Mahatma’s gospel of non-
violence has stirred the imagination of
many a race struggling for sclf-deter-
mination. ,

It may be that by carrying out this
policy we will incur the displeasure of
one country or the other. But I
am quite sure that in course of time this
foreign policy of ours which has been
designated by the mover of the Reso-
lution, Diwan Chaman Lall, as the
“Nehru doctrine” would in future
guide the political destinies not only
of this country but of other countries
also. I only wish that this Nehru
doctrine should be brought into effect
in all directions so that there may be
peace and happiness in all parts of the
world.

SarpAr D. S. PHERUMAN (Punjab):
1T o WHo KEAW (4517 ): faeex
Yoo, & dfs fedt ek s &
AT TS TE W@ gHAT, TH AR

fergeart 7 areaT g



B 301 Thanks on Address
dam  wwAeTes oY A d¥ &1
‘Arm’ dw frar @ ® SEW HuR
@ & fod mmgm g e W

Aerw ey £, agy @ ceNF gd &)
‘Frw qifely’ & fed § faw mer
o F AE g fF o WA
gifest’ gfrar & g @1 ag e
g, foramy «afem & ama @ Ag
gar, fomey  @aw  awr e
Fr o @de TE @, Saw afwe
#Fr fgrag o agr @=Fr ) safed
§ mmran g f6 ogER Wrew dfed
qEESE ST & S ‘wRA qife,
g, frer foqeam & &% W W
fFard ok s g A Fer £fF g
g, @ ferom @ o ew d
s IwA qE AW g F EW
ga § i gasr  ‘dufagqz’ (appre-
ciate) FAE AR & wAATE Fremx
fergem & W A awr A, fege
¥ @F A G arg TEr Ay oy R oo
W = J fggmm § & ar #E
R IWM 7 A, @@ ug  TWEA gan(
g gaw gfwn w7 T dm aﬁ'{f
aum gf o sme ¥ et A

dEEAT AWETT F gaTees | NErST
s U3W A @rh Fgr & fF oW
R aw e dRag w97 afefe
FF AAET KT HERET  WET &
‘e’ § geRr QU o s
T R WwaEd F foy g oam

wWE A F FRT AR E arwJ

fper =fgd | g w1 § fo
‘Tregma' % R qﬁgce@—r[

>

& IR aw wwr & fF oW
xfor W ¥ anivuE frew
fed T IR @ aw A *rr%ﬁ'a/
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Foreft vt & &, Aoty | A e,
FTE1 W AEAF I FAT AR F
ff met i ‘e 2 § ag foF =W
T Al g wfed 5o s
(propaganda) 2 1 # ag FEAT
e g fF oF0E @w uE § O
gu g # S mim o w@A I E,
uF fram &1 @gwr g, frami & &
FEAT WA E ) M T oA W
Fear wifs Ry o siniATESeE
A T @ g afew & R &
o7 e gam g, fRam & F o wwr
R L M B B 1
wHRAr g+ 4 §werw g f& g
i & fod, maEt A dgma ¥ fod
7 W fawear =afgd WX
TaRdz #Y  ‘gae ¥ wfgr @y
ST FH SR € ST St THU g
Ay F gy F7 9 AR QO W}
b ) § gwadl § fF oaga o FW
Ty & 1 fggew & It §
CICOIIN 21 U ) B
wFarfedY (equality) ar#r & SfFa
TN @ @ aght § w5
0 a9 ‘@i 0 .

TrdRa gE@ OWE T ) d 5
IR TR AEAE & ww arfedy
93 9% 929 F © e qoer &S

qifeet T £ 1wt ¥ qAwC I
qifey smdr &, A SR ITEREE
FE 2 ! T AR FgH  SAED

wft wifed, frt g ofedt &
FAT #1 oAt it §, 98 SN A
aifest T E 1 T I H EWHAT
ffgraa M@ o o e fe

ST oFTH qFT | T AR SE F

o A W A g 7R AT

N
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SEEARCCEE I Tt 1 B O
T FEAT 1A |

fegeam & &% &3 oW 99 |

Torawr gn framsh w3 & arqEr FEd

g, foasr g dwmw gfram A &,

¥ forgeam & @@ =w W &

frgrd g9 qe ot M werd . faad

AT qowe fran, gfaar ® oF A%

=1y a1r, v sasae  (bloodshed)

C & FET feers, Sl ared 9

W frgem A amr 1 W A

A AT A FIAT AEAT § O Sy e

@ T E, A3E, 99 FH F fwg

‘FEcEw afwd 0§ wweEr §

fF g7 ooft g9 a8 #T 9%, fram)

& fod, awgr & fed, dfq ==y

faemrd waase o W@ &, ofem

W oaw g &, e ogw o aw &

gt ‘figew a@’ &1 A fam

g die—we #1, o S,

F{ SUART FT g7 FT fRar, I FEA &

TF g7 ST § soM & area g, afew

% foq &1 98 WY FA A Fgwar

F fF owmr FElEE §

.- W™ E, Fifw st IFOL gWA O &

g frr g ag AT | Fg adr

R FE o1 gwd & 99 g A9 aﬂ’s’t\

FEIE AT Ta ga AP g @S N
AT IR QT F |

{For English translatlon, see Appen-
-dix T, Annexure 9.) )

MRr. CHAIRMAN : In view of the
very inelastic nature of time, I shall ask
one Membet ' from this side of the
House, Mr. Kidwai, on behalf of the
Government to say a few words and
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Surr C. G. K. REDDY : Sir, the
Government is having too much time.
The Prime Minister took about three-
quarters of an hour, and the Leader of
the House also will be taking another
hour.

Mr. CHAIRMAN : Ali the same, I
feel we have had a very satisfactory and
full discussion. More than thirty Mem-
bers have participated in the discus-
sion. I shall ask one Member from
the Opposition, and then Mr. Gopala-
swami Ayyangar will wind up the de-
bate on the President’s Address on
behalf of the Government.

Tue MINISTER ror FOOD anND
AGRICULTURE (SHrRI RAFI AHMAD
Kipwan: Sir, I am sorry I was not pre-
sent in the House, when the debate on
the President’s Address took place. It
was but natural that many of the speak-
ers devoted their attention to the food
situation in the country. “There was cri-
ticism about the withdrawal of subsidy.
That has been dealt with in the discus-
sion on the increase in food prices. I
hope hon. Members would have read or
will read the speech of the hon. the
Finance Minister delivered yester-
day in the House of the People. That
gives a full explanation as to why the
subsidy was withdrawn. There has
been another criticism about the fail-
ure of the Grow More Food Campaign,
the failure of the Government to
rapidly provide irrigation facilities by
attemptigg to build up minor irrigation
channels, digging wells, etc. With
most of that criticism it has been my
misfortune to agree; as hon. Members
are aware, I have only recently taken
charge of the Food portfolio. It is
difficult for me to acquaint myself with
all these schemes. There are schemes
in the Department that were proposed,
I think, some twenty years ago. There
are also schemes which have been sug-
gested only recently. I shall have to
look into them and then I shall
try to see if I can expedite the process.
It is wrong to say that the Central Gov-
ernment has not done. anythmg in the
different scarcity areas.” As friends co-
ming from Madras must know, in Ra-
yalaseema our army has undertaken
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to give relief to the local people in res-
pect of water and other things. Relief
works have been started all over the
country in all the scarcity areas. I
am told there was some criticism as
to why Rayalaseema and other places
have not been declared a famine area.
It is for the State Government to de-
termine whether they should declare
it a famine area or not, but whatever
facilities could have been made avail-
able under the Famine Act have been
made available to the scarcity area.
I think we have given some relief at
least, though we have not been able to
give all the possible relief. As I
have said, Sir, I am new to the De-
partment, but I am trying to find out a
way by which the rise in food prices in
Delhi city, and also in the country side,
where, till the 1st April of this year,
food subsidies were given, could be
stopped, and prices may be re-
duced. 1 am tackling firstly the prob-
lem in Delhi city, and I think Delhi
people will get some relief as early as
possible. I am going to other places
and I shall have the opportunity of
looking into the difficulties in those pla-
ces also. But at this stage it is not pos-
sible for me to announce any final de-
cision on the floor of this House, be
cause we have to consult the State Go-
vernments also. Apart from consulting
the State Governments, we have to look
at our own resources also. I assure
the House that I will look into all the sug-
gestions that have been made for effec-
ting improvement in the food situation
and in the Grow More Food Campaign.
I am prepared to discuss, I am eager to
discuss, with all the Members who are
taking interest in the Grow More Food
Campaign. My mind is open. I wili
accept every suggestion that can solve
the present difficuities. As I have
said, Sir, it is not possible for me to
announce any settled policy because
it will take some time, but, as I have
said, I agree with much of the criticism
- that has been levelled in this House and
in the House of the People and I am
trying not only to meet the criticism,
" but also to take advantage of the advice
that Members are prepared to offer,
and even non-Members because I am
contacting all thase people who are in a
position to give - competent advice, and
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I shall sit with them and discuss with
them and will try to improve the posi-
tion.

SHrR1 B. GUPTA (West Bengal) :
Mr. Chairman, I wish the hon. the
Prime Minister was here, as I would
touch upon his subject, namely, the
Commonwealth of Nations.

The hon. Prime Minister has express-
ed the desire that we should point out
to him how India’s continuance within
the Commonwealth of Nations is hinder-
ing India’s progress and independence.
But, before I come to that, I would
touch on some of the features in the
Presidential Address which to my mind
is a miserable testament of measureless
political bankruptcy.

Mr. Chairman, as I was listening to
the Presidential Address in the Hall in
this one time imperial city, I recalied to
my mind the Resolution of the Ramgarh
Session of the Congress which was
presided over by the present incumbent
of the Presidential Chair, namely, Dr.
Rajendra Prasad. And that Resolution
declared the national pledge and reiterat-
ed the independence pledge of the
people. It said : “ Indian Freedom
cannot exist within the orbit of Imperia-
lism and Dominion or any other status
within the imperialist structure, is
wholly inapplicable to India, is not in
keeping with the dignity of a great
nation and would bind India in many
ways to the British policies and econo-
mic structure.” Now, those who have
; forsworn their pledges, forgotten their
past and walked upon their traditions
might forget these sacred national
pledges for the fulfilment of which many
have died. T will ask the Prime Minis-
ter, if I may, if the present Common-
wealth of Nations, which is after all
nothing but the British Empire, has
altered the fundamental economic and
political relations—fundamental econo-
mic relations, I say, because the British
built in this country through their years
of colonial plunder and lcot, a regime,
an economic structure. That struc-
ture; Mr. Chairman,. continues today.
For instance, in India today, five to six
hundred crores of British capital remain
invested—money that was invested by
the Lord Clives, by that unspeakable
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gang of imperialist plunderers.
capital is invested in tea, in coal mines,
in engineering, in various other indus-
tries, in shipping, to the utter detriment

and ruination of our country.

'T‘lnnt
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AN HoN. MEMBER : Insurance also.

SHrr B. GUPTA : And, Mr. Chair-
man, as you will have known, every
year no less than Rs. 100 crores is
drained out of our country on account
of this British investment. In Bengal,
there are managing agencies, Andrew
Yule and others, which control between
four to five hundred companies, and
carry on their plunder unchecked. There
are shipping companies who control
our coastal shipping to some extent,
but almost wholly control our overseas
shipping. India’s share in international
trade,» Mr. Chairman, is 3%, but her
share in <hipping accounts far less than
*3%. If this is not exploitation, what
else is exploitation ? We know that
every year 15 to 16 crores of rupees have
been taken away by the foreign shipping
companies, particularly the British,
on account of shipping, and we are told
by Mr. M. A. Master, Member of the
Shipping Advisory Committee, that in
this year the figure will come up to
Rs. 40 crores. We know the insurance
companies which deal with foreign in-
surance are again taking away our
money. If this is not exploitation, what
else is ? If this is not imperialist
structure unaltered, what else is ?

The Prime Minister has told us
about the Republican status. Does
India being a Republic do away with
imperialism and imperialist structure ?
It is nothing new as, Mr. Chairman, you
might know. Barriedale Keith was a
very able imperialist jurist. He fore-
saw that the time might come when
the British Empire would have 1o ac-
commodate a Republic within its struc-
ture. That is why he wrote in one of
his letters to The London Times which
I would like to read out here. He
wrote : “ If no place can be foynd in
the British Commonwealth for a Re-
public, the enduring character of the
. Commonwealth may well be doubted.”
" And today Pandit Jawaharlal Nehru says
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that an accommodation has been found
for our Royal Republic within the Com-
monwealth of Nations. Itis, therefore,
very relevant, Mr. Chairman, that we
raise our voice against this continuance
in the Commonwealth, We want to
get out of the Commonwealth. The
Commonwealth, after all, is nothing but
a change of nomenclature, as Mr.
Attlee, the then Prime Minister, refer-
ring to the Agreement of April 1949,
told the House of Commons on May
2nd in that year, We know that he said :
“ We leave the name to be used as the
people desire.” It is there in the
Hansard if the Prime Minister would
be good enough to look up that book.,
We know the Commonwealth is im-
perialism unvanquished. Within the
Commonwealth we are told there
exists equality of status and we find in
Britain the national income is 2,577
per head whereas in our poor couniry,
the national income, according to the
latest estimates, remains at 227, that is
to say, the equality is such that England
has a national income to the extent 12
times that of India. That is the Com-
monwealth of Nations. And if we look
into the trade relations, we find that
Britain is controlling our trade. Bri-
tain is robbing different materials out of
our country. The composition and
structure of the trade remains essen-
tially colonial, and if the Americans
and the British control 409 of India’s
foreign trade, why does India’s trade
with the Soviet Union, China and other
countries account for less than one per
cent ? If that is called iaternational
relations, I do not know, Mr. Chairman,
what to say in condemnation.

Look at the sterling balances. During
a short period of time as we know, Rs.
30 crores have been spent by this Go-
vernment for paying pensions to the
British officials who retired from this
country, Itisan insult to Bhagat Singh,
and Chandra Sekhar Azad who was
killed in Allahabad. It is an insult to
our countless martyrs that the assassins
of British imperialism should have
been paid pensions. The tale is as
sorry as it is painful. We want to
break away from this Commonwealth.
That is our declaration ; that is our
national aim. We will redeem this
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pledge. Let this Parliament declare
and the whole country declare this, so
that mankind will say that this Parlia-
ment has not become a useless Mount-
batten show, but has come forward to
uphold the traditions of our national
movement.

I have not the time to touch on the
food situation. The Congress has
made famine a permanent feature,
wasted 88 crores of rupees in farcical
Grow More Food Campaign, bought
American food grains at exorbitantly
high prices.

I want to say a few words now about
civil liberties. I do not wish to tell
anything to those sanctimonious hypo-
crites who talk about non-violence but
practise violence. But I would like
to tell the Government that more than
2,000 people have been killed in Telen-
gana alone, one thousand villages have
been ravished and they have put more
than 50,000 people all over India in
detention camps and prisons. 500
people are in prison in Hyderabad out
of whom 2350 are in detention. That is
the record of the gentlemen who preach
non-violence and indulge in violence.
That beats Hitler, Tamerlane, and
Chepgiz Khan. I appeal to you, Sir,
to listen to the voice of the people of
the country. I would tell Mr. Kher
that it will not take 200 years, but it will
be within two years, if you give us the
full democratic rights, when you will
have come to this side of the House and
we will have gone to the other side.

Suri C. G. K. REDDY : Sir, when
I was not here I understand a note of
deviation was struck by a member of
our Party. I should like to give an
explanation because my name also was
raised. I have a right to make the
explanation.

Mr. CHAIRMAN : Why were you
not here ?

Surl C. G. K. REDDY : My name
was raised. I have a right of giving an
explanation. According to Parlia-
mentary procedure, a right is given to
a person whose name is raised.

5CSD. i
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Mr. CHAIRMAN : Whatis it you
want to say ?

Sur1 C. G. K. REDDY : So far as
the Party’s policy is concerned, when
deviation occurs, it is that which is
expressed by the Leader or the
Deputy Leader. So far as this is con-
cerned

MRr. CHATRMAN : That is a matter
of internal arrangement.

Tue LEADER orF TtHE COUNCIL
(SHRI N. GOPALASWAMI) : Mr. Chair-
man, as I was listening to the last but
one speaker, I rubbed my eyes and
wondered whether after all we had been
so wicked as he tried to paint us to be.
But I thought for a while and came to
the conclusion that perhaps he was
carried off his feet with his own words—
I would not call it eloquence. He tried
to paint us with all sorts and kinds
of wicked acts. But I do not propose
to deal with everything that he referred
to, or for that matter with everything
that has been referred to in this House
in the course of these debates. But
I should at once like to join issue
with him as regards his exposition
of the place of India in the Com-
monwealth of Nations. After spending
a lot of rhetoric upon that matter
he appealed to the House, or he
stated it as the position of the Party
which he represents, that we should take
the earliest opportunity to get rid of the
Commonwealth by walking out of it.
I thought all reasonable-minded persons
in this House would have been satisfied
with the exposition that the Prime
Minister gave about our place in the
Commonwealth of Nations. Perhaps my
hon. friends on the opposite side are
still obsessed with the notion of a British
Commonwealth of Nations. At pre-
sent there is no such British Common-
wealth. It is simply a Commonwealth
of Nations. Every nation which is in-
cluded in that Commonwealth is a
sovereign entity. India is a Democratic
Sovereign Republic, and it is as an inde-
pendent]State that she has allowed her-
self to continue in this Commonwealth.
The Prime Minister referred to certain

| aspects of the connection of India with

J

this Commonwealth of Nations; He
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described it quite frankly as a consulta-
tive association of independent nations.
He compared it to the United Nations.
He compared it also to independent
nations who enter into treaties or alli-
ances. Let me draw one distinction
which he omitted to mention to this
House and that, I hope, will carry con-
viction to my friends on the opposite
side as to the true nature of the so-
called Commonwealth tie. That tie
is of a most tenuous character, as has
already been said by the Prime Minister.
I would deal first with the relationship
in the United Nations. They are all
independent nations who are gathered
in that body, but they subscribe to a
chatter. There are certain rules of
orocedure for consultation and dis-
cussion, which the members of the
United Nations are supposed to follow.
There are, in very extreme cases, the
possibilities of certain sanctions being
applied for the purpose of enforcing
such decisions or resolutions as the
United Nations come to.

In the Commonwealth of Nations of
which India is a member today, there
is no charter. All consultation is free,
and all association is free, and there can
be no sanctions at all—under no cir-
cumstances. Take, .for instance, also
the relationship that subsists between
cne independent nation and another in
the nature of treaties or alliances.
Treaties are documents in which each
nation surrenders perhaps a bit of its
theoretical sovereignty, and so long as
that treaty lasts each nation is supposed
to be bound by the terms of that treaty.
There is no treaty or alliance or any
similar document between India and
the rest of the Commonwealth of
Nations. Do you call this a perpetua-
tion of what you call British imperial-
ism ? Where is Britain as a dominant
factor in this relationship ? Where is
the question of our subordinating our
independence to Britain in anything
that we do in connection with these
Commonwealth relations ? We can
break away at any moment we choose.

Sur1 H. D. RAJAH : Then why not
doit ?

SHRI N. GOPALASWAMI: Because

i
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it is not to our interest to break away
from it,

Now, my hon. friend who spoke on
the opposite side referred to the crores
of rupees which have been invested in
India by Britishers and to the crores
worth of material which is exported from
the country. Well, this is a very old
story. It is in our power to stop
further British investment if in the in-
terests of the country we were required
to do so. But we have not put a ban
on such investment. For a time we
were discussing the conditions on
which foreign capital should be allowed
to flow to India. After a great deal of
discussion and thinking we came to the
conclusion that if foreign capital does
come to India and can be used for the
purpose of the development of India,
so long as there are no political strings
attached to that flow of capital, it is all
to the interest of India to get that
capital over here.

I will read some portions of the
speech of the Leader of the Communist
Group here. He asked :

Is it independent foreign policy to keep
British officers to dominate our services ?

Let me tell the House that there is not
a single British officer in this country
today, either in the Army or in the
Civil Services, who has the power to
dominate either the formulation or the
implementation of our policies. There
are a few British officers in our employ.
We employ them. They have got to
carry out the policy that we lay down,
and we use them as we use anybody
who is employed for the purpose of
carrying out our policies. Then, the
hon. Member went on to ask :

Is it independent policy to allow Ameri-
can advisers in the mname of advisers to

parade in all our economic and industrial
departments ?

What is this parade that is being refer-
red to ? America has come forward
with an offer of help. We examined
that offer, and we found that it would
be to our advantage to accept that offer,
We wanted the know-how—the kind
of people who would be able to advise
us as regards how this help could be
most beneficially utilised in this country.
We got a certain number of men from
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America for the purpose of helping us
to do it. If we do not want them, we
can ask them to clear out tomorrow.
They are not themselves interested in
coming out with all their men and
money. If you want them, take them ;
if not, send them out.

Then, there is
asked :

Is it independent foreign policy to allow
under the garb of the U.N.Q. officers to spy
in Kashmir on our military secrets and other
things ? :

anothér question

What is the foundation for this insin-
uation ? Who are the foreigners * who
are in Kashmir today ? They are
observers sent by the United Nations
for the purpose of secing that the two
parties on either side of the cease-fire
line do not encroach upon the sphere of
each other, that peace is maintained,
that there is no encroachment on the
borders, and that the terms of the
arrangement under which the cease-fire
was established are not broken. It is
possible an hon. Member or two may
have heard that a particular observer,
a stray observer or two of the United
Nations, did go about the streets of
Srinagar, perhaps trying to contact
people in social functions and so forth,
and that this gave the impression that
they were there spying upon our military
Why cast an aspersion on the
observers who come from a free all-
world body like the United Nations ?
"We agreed to their coming as part of
the arrangement under which the cease-
fire was established. That is not de-
parting from our position as an in-
 dependent country.

Then, the Leader of the Communist
Group finally asked :

Is it independent foreign policy to send
4 medical mission to Korea to support the
Americans while refusing even .. ..

The sentence was lost in some inter-
ruption. Now, Sir, we sent a medical
‘mission to Korea. For what purpose ?
We are a member of the United Nations.
There was fighting going on in Korea
and help was asked for from every
member of the United Nations. We
said we were not prepared to send an
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armed force there. But when an
appeal for humanitarian help, such as
that we should send a medical mission,
was made, we sent a medical mission.
It was for the purpose of helping
Americans; it was for the purpose of
helping, more particularly, the inhabi-
tants of Korea. They may have been
South Koreans; they may have been -
North Koreans; but our medical mission
helped all those who required that sort
of help. We sent that mission as an
independent country, as a member of
the United Nations. Is that any de-
traction from our position as an in-
dependent country ? I am afraid, Sir,
ideas about our independence are con-
fused in the minds of my hon. friends.

As regards general foreign policy I
do not propose to say anything, because
the Prime Minister has put it in the
clearest possible manner and I do not
think there can be any reasonably-
minded person in this House who could
take exception to that statement of
foreign policy which has been followed
in the past and which, T think, in the
interests of the world as a whole and not
merely of India, will endure for all
time.

Sir, with tegard to the food problem,
we heard a statement from my hon.
colleague the Food and Agriculture
Minister. You will find it is a most
difficult problem. It has many facets.
It is not so easy of solution as many
people think it is. There is no doubt
about the fact that there is a certain
amount of suffering prevalent in certain
parts of the country which deserves to
be tackled and rectified as soon as
possible. The Government are every-
day giving their attention to the proper
solution of this problem and they
would only ask that in the efforts they
are making for a proper solution they
will have the assistance and advice of
all hon. Members, whether they belong
to this side or to the Opposition side,
because there is no probiem more vital
than this food problem.

I would like at this stage to refer to
something that was said about the Consti-
tution. Some hon. Members I think who
are responsible for making e Consti-
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ution, have been described as preten-

ders. As pretenders of what ? Pre-
tenders in the capacity of being repre-

- sentatives of their country or only

pretenders for seeking the best interest
of the country ? What exactly does
the word ““ pretenders ” mean in that
context, I have not been able to follow.
But as one who had something to do
with the making of this Constitution,
let me say that in the history of Consti-
tution-making to which I have given
a great deal of attention, I cannot think
of any Constitution in the world which
is so comprehensive, which embodies
so many right principles and which also
attempts to create the machinery that is
necessary for our implementing the high-
est ideals of our country. Those ideals
are stated in the Preamble of the
Constitution. It has been implemented
in the various parts of this Constitution.
I do not say that it is a perfect docu-
ment, Perhaps it could have been a little
shorter than what it is. But there is no
doubt about the fact that it has extorted,
if T may use that word, the appreciation
of those who have given thought to the
making and implementation of Consti-
tutions in the world. That is a great
compliment. We may no doubt be
able to improve it by adding and sub-
tracting a few things here and there.
But the basic structure is, if I may be
pardoned for saying so, one of the best
that has been constructed in the course
of history in that field.

Then, Sir, I shall pass on to certain
things which were mentioned in the
course of the debate. My hon. friend
Dr. Radha Kumud Mookerjee referred
to Kashmir, We are very grateful to
him for the historical analysis that he
gave of this problem. He reached the
conclusion that we have arrived at a
stage when it must become necessary
seriously to consider whether we should
not give up this idea of taking a plebis-
cite and attempt to solve this problem
by other means. He is a student of
history. While I would welcome to be
released from the shackles which events
of the last four years have imposed upon
us and to adopt his suggestion, we cannot
forget the fact that we are under certain
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commitments which if we are to main-
tain our reputation in the international
sphere, we cannot get away from. I
wish in this connection to state one or
two things about this unfortunate
State. About the end of October of
the year 1947 Jammu and Kashmir
acceded to India. The Governor
General of the time accepted that
accession, and, on the advice of the
Government then in power which was
also headed by the present Prime
Minister, voluntarily added that while
this document, the Insttument of
Accession, was legally complete, he
would give the people of Kashmir an
opportunity for ratifying it when condi-
tions quietened down and they were in

a position to take a free vote on so im-

portant a matter. 'That was an arrange-
ment between the Government of India
and the people of Kashmir. That was
not an arrangement between India and
Pakistan, for, at that time Pakistan had
absolutely no locus stands in Kashmir.
Things developed rapidly after that and
a certain amount of fight took place.
There was invasion first by the tribes-
men. There was invasion later by
Pakistan. The first invasion was with
the backing of Pakistan and the second
invasion was directly by Pakistan.
Finally it came to a cease-fire. We
took it to the United Nations in the
meantime and tried our hardest to ask
the Security Council to pull up Pakistan
which had absolutely no locus standi in
Kashmir. In the United Nations this
problem was however allowed to drag
on. It dragged on for many months
Finally a cease-fire came on.

The negotiations are still going on.
It would’ not be right for us to say at
this stage that we walk out of the
Security Council so far as this matter
is concerned. As a matter of fact, the
procedure by which we are bound in
the United Nations does not permit of
our doing so. It is not right that we
should now say “‘ We walk out ; we will
try to settle it by other ways.” What
does settlement ‘“by other ways”
mean ? Can we come to grips with
the problem directly with Pakistan and
say we can settle it without the inter-
vention of the United Nations ? If
that is not possible-—and I may say it
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is not so easy to accomplish as you see
trom the negotiations that are going on
in respect of the introduction of a
passport system—so minor a matter as
that—if that is not possible, what other
alternative we can think of ? You all
know what that alternative is, but we
want to settle this problem with Pakis-
tan in a peaceful way. I for one do
not despair of our doing it in a peace-
ful ways

So much as regards Kashmir and its
relations with us and our relations with
the United Natjons. There are some
minor problems in respect of Kashmir
which have agitated people in this
country quite recently. These are
problems connected with the internal
relations, if I may so describe them,
between Kashmir and India. Under
the Constitution of India, Kashmir is
a constituent State of the Union. It
has been tied up with India permanently
and that tie cannot be cut except by an
amendment of the Indian Constitution.
But what is the nature of that tie ? It
is not the same tie as exists between the
Union and the rest of what was known
as the old Indian States. Kashmir is tied
up with us, broadly speaking, only
in respect of three subjects: Defence,
Foreign Affairs and Communications,
that is to say, the subjects which were
elaborated into the items that were
entered in the original Instrument of
Accession. With regard to other sub-
jects, our Constitytion provides that
with the consent of the Kashmir Gover~
nment more subjects could be added
to this list. But even if we got the
consent of that Government to it, that
kind of additional accession would have
to be ratified by their Constituent
Assembly when it came to be con-
vened. It has been convexed and it is
now in session. So I want hon. Mem-
bers to realise that the present consti-
tutional position is that any such
accession, in addition to these three
broad subjects, can only be with the
consent of the people of Kashmir, as
expressed in their Constituent Assem-
bly. Not all of us remember this basic
fact when we criticise the position as
regards Kashmir. Now, 1 wish to
stress this fact because, I am afraid,
latterly expositions of this position by
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people who have not understood it
correctly have given the impression

! that it is possible for the Government
of India to impose accession in respect .
of every subject on Kashmir and that
its failure to do so is a failure in their
duty to the couniry. Nothing of the
kind. We recognise the principle as
a democratic axiom that we cannot im-
pose a Constituion on one of the units
of the Union unless the people of that
unit State are willing to consent to
such imposition. So we have got to carry
the people of Kashmir with us
and the people of Kashmir have to
carry us with them before futher acces-
sion takes place. 1 may mention for
your information that already talks are
in progress on this subject tecause the
Constituent Assembly is meeting and
will have to take decisicns tefcre they
frame a Constitution for their own
State. The talks regarding financial
integration have made ccnsiderable
progress and talks in regard to other
subjects will be launched very socn
between the representatives of the Go-
vernment of India and the Government
of Kashmir,

by the President

Somebody said things about linguistic
provinces, though 1 believe the subject
is not one referred to in the Presidential
Address. But, as the matter has teen
mentioned, I should like simply to say
a word or two about it. It was sug-
gested that there should be constituted
an Andhrs Province. I thought the
leader of the Cemmunist group pre-
ferred a ¢ Vishala® Andhra Frovince to
a mere Andhra Province. He claimed
to be a representative of ¢ Vishala’
Andhra. That means that it includes
not merely the Andhra districts as we
know them in the Madras State; it in-
cludes Rayalaseema and it includes the
Telugu districts of the Hyderabad
State. Well, the suggestion was that
we were afraid of this because, if these
areas were constituted into an Andhra
Province, there could be no Congress
Government in thesz areas. Well,
1 do not know if the Congress is so weak
or powerless that it cannct win a majo~
rity in these areas. But this suggestion
reveals to my mind the objective of
those who are pressing for the immediate
constitution ot a ¢ Vishala’ Andhra,
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and that is this. Let me say frankly,
these gentlemen feel that in one porticn
of this area, namely, in Telengana,
they are overwhelmingly strong and
they think that if the other two areas
are added to it, they will be equally
strong in those areas.

Therefore, their objective is to com-
bine all these together for the purpose
of having the opportunity of establish-
ing a Communist State within the
Indian Union. That obviously is their
intention. I am not, for the moment,
giving a decision as to whether, when
an Andhra Province is constituted, it
should be a Vishala Andhra Province cr
an Andhra Province as we used to
conceive it in the Madras State when
this matter was being discussed for
years. That is a different thing alto-
gether.  But, really, the Congress Go-
vernment either at the Centre or in the
other States cannot be afraid of this
penetration of the Communist doctrine
in areas which it has not yet reached.
I believe the results of the recent
clections are sufficient proof that the
Congress can give battle to the Com-
munist Party and come out with a majo-
riry which cannot certainly be pooh-
poohed even by the Communists.
Therefore, we are not afraid of this
thing atall. Ifa Vishala Andhra State
has not come into existence so far, it is
not due to that reason. I believe the
Congress Government and the Congress
leaders have made it perfectly clear
that they are all in favour, when the
time is ripe, to constitute provinces cdn
a linguistic basis. Sir, the time has to
come ; the conditions have got to get
established. There must be agreement
amongst the people of the different
sections of the area that is attempted
to be constituted into a province. I
am afraid that, in spite of all that has
been eloquently said from the other side,
there is not in the Vishala Andhra
area as now conceived the same amount
of unanimity about what areas should
come into an Andhra Province and how
it should be constituted, which it is
necessary to have if we are to take steps
under Article 3 of the Constitution for
the establishment of an Andhra State.,
I would ask my friends who are present
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to clear it if they can and to educate
public opinion in their favour. I know
they will do so. But there is the
Congress Party also which can educate
public opinion in its own way. Let
both parties have the chance of getting
public opinion in favour of the view
each party holds. Let us see what
maximum agreement there is going to
be and then we can take up the question
of taking action under the Constitution

for this purpose.

This naturally leads me to deal with
certain things that have been said
about the Teclengana area in the name of
civilliberties. It has been suggested
that the Government and the military
have crushed civil liberties in that area;
that thousands of people have been
derained, thousands have been injured,
perhaps some Kkilled, and so on. The
question has been asked : ““ Is it a de-
mocratic process of which the Congress
can feel proud ?°° Well, I am afraid
that is a very garbled account of what
happened in Telengana. As every-
body knows, at the end of the police
action in Hyderabad, the Razakars
were liquidated, their mischiefs were
put an end to, but the Communists,
their allies previously, were left free to
carry on with their own activities. The
result was that they made such pro-
gress in these activities that they even
dreamt the dream of establishing a
Communist State as the first unit of
communism in this country. As has
been already mentioned to you by my
friend, Mr. Ranga, this shadow govern-
ment attempted to run an administra-
tion of their own during the night, and
naturally no human being in the area
was safe either as regards person or
property. I would only mention one
or two facts. The methods adopted by
Communists in this Telengana area
were those of threats, intimidation and
violence. They moved about in orga-
nised gangs, dalams as they are called,
and went about intimidating villagers;
committed murders, extorted from the
village folk the funds they required for
their own warfare as they conceive it to
be. They murdered in all about 1,026
persons including 250 Congress workers
and sympathizers as was mentioned in
the other House yesterday. .
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Pror. G. RANGA : Kisan workers
also.

SHRI N. GOPALASWAMI : That
number included also a number of
_ ‘patels’ and ‘karnams’, accountants
etc. ; they were all murdered in cold
blood. There are stories about resi-
dents from houses being dragged out,
tied to trees and either shot at or cut to
pieces. There were a number of cases
. instituted. Some people were arrested;
other people went and took refuge in
the jungles and from time to time they
sallied forth to commit further murders,
dacoities and looting. They destroyed
crops ripe for harvest; they destroyed
- other village property. The total value
of the loss has been estimated at
several crores of rupees. Here, the
Government of India dealt with this
matter in a firm way but in as tolerant
a manaer as possible; they first tried
to tackle the problem with the help of
the local police ; that was not found
sufficient, and you know what it is to
deal with guerilla warfare with men who
come from the jungle, as they do in
Malaya today. Enormous forces with
the most modern equipment have been
employed in Malaya for the purpose of
tackling some three to four thousand
guerillas hiding in the jungle. In the
Telengana area, therefore, when we
found that the police of the State could
not tackle the problem, we had to draft
police from other States also. We had
also to give marching orders to the army
for help in this affair. We did this sort
of work for a period of eighteen months
and the results are seen in the exhibits
on the other side today.

SHrr B. GUPTA : On a point of
order, Sir. Are we having a debate on
the police report on these matters, or
are we having a debate on the Presi-
dential Address ?

Mr. CHAIRMAN : Order, order.
Some of the incidents that happened in
the Telengana area were referred to by
Mr. Sundarayya in his speech earlier.
The hon. the Leader of the House is
referring to them in his reply on behalf
of the Government. You will have an
opportunity to vote either with the Go-
vernment or against the Government,
when the situation arises. -
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SHRI N. GOPALASWAMI : Sir,
after 18 months things quietened down.
These violent acts diminished in num-
ber, almost vanished from certain
parts of this area. I do not know if I
can claim the whole credit for it for the
Army and the Police. Perhaps, the
then impending electiens had their in-
fluence on the change that occurred in
the policy of these jungle-men. Well,
the result is that quite a number of
them who were underground or were in
detention were allowed to go free be-
cause we are persons wedded to demo-
cratic processes. We want everybody
to have the opportunity of contesting
the elections and fighting us consti~
tutionally if they could do so. So we
said to these gentlemen : “Have this
freedom, come and fight the elections.”
They have gained a number of seats.
They are to be found in the Council of
States here, in the House of the People
and in the Legislative Assembly of
Hyderabad.

SHr1 P. SUNDARAYYA (Madras) :
How did that happen ?

SHrt N. GOPALASWAMI : That
happened because of the conscious act
of the Government of the day. That
is, I think, a fact which it is well worth
remembering. I might give one ins-
tance of the manner in which Govern-
ment tackled these problems in spite of
the provocation they had. We have a
gentleman, who I find has not yet been
sworn in in this House, who was in
detention, He applied to the High
Court of Hyderabad. He put in a
Habeas Corpus application to the High
Court of Hyderabad, and that High
Court, after listening to him and his
counsel, dismissed that application.
They said it was not a fit case to pass
an order of release. Within one week
of that order of the High Court, the
Hyderabad Government .1l the same
released him.  We said we shall be glad
to welcome a Communist. His name
is being called everyday. I may as-
sure him that nobody can stop him from
coming here.

Kuwaya INAIT ULLAH : He may
be in the jungle again, .
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Surlr N. GOI'ALASWAMI : That
is the way the Government deals with
this matter.

323

~

Suri H. D. RAJAH : I do not rise to
interrupt, Sir, but I would like some
information, The hon. Member says
that cropswere burnt by the Com-
munists. I would like to know whether
it was the policy of the Communist
Party or the act of individuals.

- MR. CHATRMAN : Tt is not for him
to say.

SHr N. GOPALASWAMI : 1 do
not know what their policy has been in
respect of the burning of crops, but
such burning has taken place in more
places than one. We have to infer
these were measures which they consi-
dered necessary to adopt in carrying on
their campaign of intimidation and in-
jury to the population of the area.

A suggestion that has been made from
the other side is rather interesting to
relate. The Hyderabad Government
have said that in regard to the persons
who are still underground, or have not
been traced, against whom charges and
warrants are pending and so forth,
they would be willing to drop all prose-
cutions if the Party gives evidence
of a surrender of arms. That this
Party or the members of this Party
who are still at large have got large
quantities of arms and ammunitions in
their possession goes without saying.
Nobody can contradict it. I would
first mention a fact. Even during the
last three or four months we have
captured a number of individuals be-
longing to this Party with arms in their
possession. The police have carried
out raids on ammunition and arms
dumps in the area, and captured a num-
ber of rifles and ammunition and so
forth. Apart from this, the Party it-
self has stated—and this is what I want
the House to note—that if Government
declares a general amnesty to all Com-
munists, whatever their crimes might
have been, and if Government declares
further that they will take no action
against those persons who are under-
ground, they would surrender a large
number of unlawful arms which are now
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in their possession. These jungle-men,
as I call them, have large quantities of
arms in their possession. They can-
not be in legal possession, because, as
you know, arms require licences. Now
they say : “ Well, you first release us,
give us a general amnesty; then we will
surrender arms.” What the Govern~
ment said was : ¢ You first surrender
them—it does not matter how you
surrender them—surrender them in
any way you like ; then we will release
you.” They say they must Kkeep
these arms, these unlicensed arms, and
continue to be offenders.

SHrI P. SUNDARAYYA : Is Govern-
ment prepared to release ? Govern-
ment has so far said it will only consi-
der it.

SHRI N. GOPALASWAMI : I do
not wish to continue this matter further.
What I want hon. Members to recog-
nise is that in Telengana we had a
menace to civilised Government, and
no Government worth the name could
refrain from taking strong action for
the purpose of putting down this
menace. Their recent change of
tactics—I advisedly use the expression
““ change of tactics ” because I know
that not a single member of the Com-
munist Party, not in any case the leader
of the Communist Party, taking the two
Houses together, has said that the
Party has abjured violence from its
creed—they have certainly said that
they do not propose to use violence for
the present as a matter of policy ; that
is all they have gone up to. Now, what
I say is that in dealing with a Party of
that description, we have got to be care-
ful that we do not allow them to develop
in such a way or put things in such a
condition that members of that Party
relapse into their creed in supersession
of what they call their policy today.

So they have got to be watched, and
while we will go all out to allow the
utmost freedom possible for following
constitutional methods—they can come
here or go and talk to the electorate
and turn us out of power; you can
take charge—but so long as you conti-
nue a creed and whenever you try to
translate that creed into practice, we have
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to treat you as an enemy of civi-
lised Government. We have to deal
with you as every civilised Government
must deal with you.

Thanks on Address

Sir, a word regarding a small matter
which was mentioned by my hon. fr-
iend Mr. Ranga. Heis enormously in-
terseted in increasing food production.
He feels that one way of doing it will
be to enlarge and expand the irrigation
facilities available today. I sympathise
with him in feeling that there is a lot
of water which can be used for irriga-
tion, both in the Godaveri and the
Krishna, which runs to waste. It is
necessary that large projects of this kind
should receive early attention. A great
deal has been done for schemes of this
kind in the North, but, he said, it has
pained him that similar attention was
not being devoted to the South and he
4nally recommended the appointment
of an TIrrigation Commission such as
the one which I believe we had last in
1925, which reported on all irrigation
projects in the country. Now, this is a
matter which requires careful considera-
tion.
Planning Commission which was put al-
most in direct charge of all river valley
projects everywhere. I have a notion
that they have already taken up exami-

nation of project$ relating to the Krishna

and the Godaveri. I believe they are

discussing this matter with engineers, -

and it is possible they can arrive at con-
clusions which perhaps may be quicker
than the appointment of an Irrigation
Commission. But I am not ruling out
this idea. Unfortunately, I have not
here the Minister in charge who can give
a more authoritative pronouncement on
that subject. I will certainly ask him
to examine this point.

There were two points which were
mentioned by my hon. friend, Pandit
Kunzru, to which I shall refer, and then
close.
ment of an ex-Judge of the Supreme
Court to the Governorship of Orissa,
and secondly he referred to the appoint-
ment of the Secretary of the Law
Ministry of the Government of India as
the Election Commissioner. He seem-
ed to equate the position of the Elec-
tion Commissioner with that of a Judge

s C.8.D. o
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| of a High Court or the Supreme Court.
' Having done that, he thought it was
not quite proper or in consonance with
correct principles that a Judge should
be put in the position of expecting
favours of this kind from the Govern-
ment which appoints him. Well, Sir,
that is ancient orthodox opinion. But
I am a man who has been brought up
in the practicalities of administration.
A Judge of a High Court is appointed
not by the President but really by the
Government. The Governor of a “State
is also appointed by the President on
the advice of the Prime Minister. The
case of an appointment like that of the
Election Commissioner is on the same -
footing. Now, I would refer hon.
Members to the numerous cases of ex-
Judges of High Courts who are being
appointed to all sorts of judicial and
cuasi-judicial jobs all over the country.
| Why is that being done ? The fact
that after retirement a Judge is appoint-
ed to a judicial job is not different from
his appointment to a non-judicial job
for the simple reason that the appoint-

| ing authority in both cases is the Go-
In the present set-up we had a |

i vernment. If the principle is that no
i Judge of a High Court should be ap-
pointed after his term to an office in
the gift of Government, logic would

appointed either to a judicial or to a
non-judicial job. I mention this as a
practical consideration. There is any
amount of talent in the country, avail-
able for responsible tasks of this des-
cription, in retired Judges of High -
Courts and the Supreme Court. I do
not see why we should waste all that
talent merely on the basis of adkerence
to a theoretical principle whose virtue
people like me are not always in a posi-
tion to understand. I know in the old
days this was one of the cries against
the appointment of judicial officers to
executive posts. The Governorship of
a State is as high and independent in
position as a Judge even trom the narrow
standpoint of his being a man of strict
impartiality. It may be, for instance,
that quite a number of party men are
appointed to  Governorships. But
when a party man becomes a Governor
he is not supposed to carry his party
affiliations with him.. He has to be a
Governor for all parties, "With regard

\
\
:‘ require that he should not expect to be
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{Surt N. Gopalaswami.] the food problem, and No. 26 to pre-
to the appointment of the Law Secretary | ventive detention.
to the position of an Election Commis-
sioner let us not forget the fact that the © SHR1 B. C. GHOSE (West Bengal) :
, Election Commissioner who has proceed- | We want to show a spirit of co-opera-
ed on leave was himself only Chief Sec- | tion. We will ask for a vote on one or -
retary of a State Government before he | two of the amendments.
was appointed Election Commissioner.
The Law Secretary to the Government of |  *Amendment No. 2 (by Shri S. Dwi-
India is or ought to be one of the most . vedy) was, by leave, withdrawn.

independent Indian officials you have | .
i Surr H. D. RAJAH : Sir, you have

or you ought to have in the set-up of . . R
the Government of India, because he ' put us in an embarrassing position. You

acts as a legal adviser on all important have asked us to vote only on the main
matters, He is not and should not be | motion. We would like to support the
swayed by any consideration other ' main motion ; we would like to vote
than the merits of a particular case, and | only on the amendments.

I do not know what really there is in this )
which is so obnoxious as to deserve | MR. CHAIRMAN : That is why
" condemnation at the hands of even the | it has been suggested that the House
hon. Member Pandit Kunzru. would vote only on amendments Nos.
1 and 26—the first relates to food, and
Kuwaja INAIT ULLAH: On a | the second to preventive detention, and

- point of information. Can the Gov- | that they should withdraw all the
ernment give any information about | gthers.

the official connections of the Indian
Communist Party with other countries | *Amendments Nos. 3 and 4 (by Shri
abroad ? H.D. Rajah) were, by leave, withdrawn.

Surt N. GOPALASWAMI : I may ;| *Amendment No. s (by Shri C. G. K.
have that information, but I would | Reddy) was, by leave, withdrawn.

rather not disclose that information .
*Amendment No. 6 (by Shri P. C.

here.
: ) Bhanj Deo) was, by leave, withdrawn.
Surr M. L. PURI : Who supplies

them arms ? Do they get them from I *Amendment No. 7 (by Shri S.
1
\

abroad ? Mahanty) was, by leave, withdrawn.

MR. CHAIRMAN : These are all | *Amendment No. 8 (by Prof. G. Ranga)
questions. Hon. Members can put | was, by leave, withdrawn.

them as questions. *Amendment No. ¢ (by Shri S. Baner-
The debate is now concluded. The | jee) was, by leave, withdrawn.,

main motion with the amendments is
s
before the House. There are no Amendments Nos. 10, 11, I2 and 13

amendments moved from the Govern- | (0¥ Shri E. K. Imbichibava) were, by

ment side ; there are nearly 30 amend- | leave, withdrawn.

ments moved from the Opposition side. | *Amendments Nos. 14, 1§, 16 and 17

1 would ask them to show their co- | (by ShriP. Sundarayya) were, by leave,
operative spirit by withdrawing all the | \ithdrawn.

amendments. If they want to express \

their dissent from Government policy = *Amendments Nos. 18 and 19 (by
they can do so when the main motion “ Shri B. V. Kakkilaya) were, by leave,
is put to the vote. withdrawn.

*Amendment No. 20 (by Shri B.
Gupta) was, by leave, withdrawn.

Suri P. SUNDARAYYA: We want
10 cooperate with you, and will ask for
a vote on amendments Nos. I and 26. | wpqp texts of all amendments, vide columns
The other amendments will be with- 96 to 102 of the Council of States Debates
drawn. Amendment No. 1 relates to | for the l9th May 1952.
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*Amendments Nos. 21, 22, 23 and 24
(by Shri M. Manjuran) were, by leave,
‘withdrawn.

*Amendment No. 25 (by Shri B. Rath )
was, by leave, withdrawn.

*Amendment No. 27 (by Janab M.
Muhammad Ismail Saheb) was, by
leave, withdrawn.

*Amendment No. 28 (by Principal
Devaprasad Ghosh) was, by leave,
‘withdrawn.

*Amendments Nos. 29 and 30 (by
Shri E. K. Imbichibava) were, by
leave, withdrawn.

Mr. CHAIRMAN :
No. 1. The question is :

That at the end of the motion the follow-
‘ dng be added, namely :(—

Amendment

“but regret that in the Address no mention

. has been made of any satisfactory plan for

tackling the food problem in the country and

particularly the urgency of restoring the food
aubsidy.” <

The House divided :
12.30 p.m.
~ AYES—35

T - Abdul Razak, Shri.

Angelina Tiga, Shrimati.
Arman Ali, Munshi.
Banerjee, Shri S.
Bhanj Deo, Shii P, C.
Deshmukh, Shri N. B,
Dhage, Shri V. K.
Dhillon, Shri G. S. .
Dube, Shri B. N. \
George, Shri K. C. -
-Ghose, Shri B. C.
‘Ghosh, Principal Devaprasad.
Gupta, Shri B.
‘Guruswami, Shri S.
Imbichibava, Shri E. K.
Ismail Saheb, Janab M., Muhammad.
Kakkilaya, Shri B. V.
Kamalaswamy, Shri T, V.
Kishen Chand, Shri.

~ Kunzru, Shri H. N.
Mahanty, Shri S.

*For texts of all ammendments, vide cols.
102 and 103 of the Council of States Debates
for the 1o9th May,1952.
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Manjuran, Shri M.
Mazumdar, Shri S. N.
Misra, Shri C. G.

Naidu, Shri Rajagopal.
Narasimham, Shri K, L,
Narayana, Shri P. V, -
Ranawat, Shri M. S.
Ranga, Prof. G.

Rath, Shri B.

Raut, ShriR. B.

Reddy, Shri C. G. K. .
Sinha, Shri M. P. N. -
Sundarayya, Shri P. - ’ T T
Suryanarayana, Shri K.

NOES—i142

Abdul Shakoor, Molana.
Abid Ali, Shri.

Agarwal, Shri B. P.
Agrawal, Shri A. N.
Agrawal, Shri J. P.
Ahmad Hussain, Kazi.
Ahmed, Shri Gulsher.
Aizaz Rasul, Begam. RN -
Akhtar Hussain, Shri.

Alva, Shrimati Violet.
Amolakh Chand, Shri.
Anant Ram, Pandit.
Anup Singh, Dr. L
Barlingay, Dr. W. S.

Beed, Shri 1. B,

Bhatt, Shri N.

Bhuyan, Dr. S. K.

Bisht, Shri J. S.

Biswasroy, Shri R.

Borooah, Shri L. -
Budh Singh, Sardar.
Chaman Lall, Diwan, ]
Chandravati Lakhanpal, Shrimati,
Chauhan, Shri N. S.
Das, Shri Jagannath.
Dave, Shri S. P.
Deogirikar, Shri T. R.
Deshmukh, Shri R, M.
Dharam Das, Shri.
Dinkar, Prof. R. S. . -
Doogar, Shri R. S. ' .
Doshi, Shri L. H. L
Dube, Shri B. R.

Dube, Dr. R. P.

Dube, Pandit S. |

Dutt, Dr. N.
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Faruqi, Moulana M.
Gopal, Shri V. G.
Gopalaswami, Shri N.
Gupta, Shri R. C.
Gupte, Shri B. M.
Hans Raj, Shri.

Hathi, Shri J. L.
Hegde, Shri K. S.
Hemrom, Shri S. M,
Hensman, Shrimati Mona,
Inait Ullah, Khwaja.
Italia, Shri D, D.
Jafar Imam, Shri.
Jain, Shri S. P.

Jalali, Aga S. M.
Kalelkar, Kakasaheb.
Kapoor, Shri J. R.
Kapoor, Shri Prithviraj.
Karayalar, Shri S. C,
Kaushal, Shri J. N.
Keshvanand, Swami.
Khan, Shri P, M.
Khan, Shri Samiullah.
Kher, Shri B, G.

_ Kishori Ram, Shri,

Krishnaswami, Shri Alladi.
Kumarappa, Shri J. M .
Lakshmi Menon, Shrimati.
Lal Bahadur, Shri.
Lilavati Munshi, Shrimati,
Madhavan Nair, Shri K. P.
Mahtha, Shri S. N.
Maithjlisharan Gupta, Shri.
Majumdar, Shri S. C.
Malkani, Prof. N. R.
Mann, Lt. Col. J. S.

_ Maya Devi Chettry, Shrimati.

Mazhar Imam, Syed.
Misra, Shrt S, D,
Mitra, Dr. P. C. -
Mohta, Shri G, B.

Mookerji, Dr. Radha Kumud,
Mujumdar, Shri M. R. ' .
Mukerjee, Shri B. K. - « %7
Murari Lal, Dr. -
Nag, Dr. Kalidas.

Nagoke, Jathedar U. S, - oL

Narayan, Shri D. =
Narayanappa, Shri K.

Nausher Ali, Syed.

Nihal Singh, Shri.

Obaidullah, Shri. IO

Onkar Nath, Shri. N IR

7.
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Pande, Shri T.

Parikh, Shri C. P.
Pattabiraman, Shri T. S. i

Pawar, Shri D. Y.
Pheruman, Sardar D. S.
Pillai, Shri C. N.

Prasad, Shri Bheron.
Puri, Shri M. L.
Pushpalata Das, Shrimat .
Pustake, Shri T, D.
Raghubir Sinh, Dr.
Rajagopalan, Shri G.
Rao, Shri Venkat.

Rao, Shri Bhaskara.

Rao, Shri Krishna Moorthy.
Rao, Shri Rama.

Ray, Shri S. P.

Reddy, Shri Channa.
Reddy, Shri Govinda.
Roufique, Shri M.
Saksena, Shri H. P,
Sambhu Prasad, Shri,
Sarwate, Shri V. S.
Savitry Nigam, Shrimati, .
Seeta Parmanand, Dr, Shrimat® -
Shah, Shri B. M.,

Sharda Bhargava, Shrimati
Sharma, Shri B. B.

Shoila Bala Das, Shrimati,
Shrimali, Dr. K. L.

Singh, Shri B. P.

Singh, Shri Kameshwarz
Singh, Shri Kartar.

Singh, Shri R. K, -
Sinha, Shri B, K. P. -
Sinha, Shri R. P, N.
Sitaramayya, Shri Pattabhi.
Sobhani, Shri O. :
Srivastava, Dr. J. P. N
Sumat Prasad, Shri.
Surendra Ram, Shri ¥V, M.
Tamta, Shri R. P

Tankha, Pandit S. S. N.
Tayyebulla, Maulana M.
Thacker, Shri P.* B,
Thakur Das, Shri,
Thanhlira, Shri R,
Thimmabovi, Shri L. H.

A Y

Vaidya, Shri K. D, N s I TN
Valiulla, Shri M. )
Variava, Dr. D, H. e .
Varma, Shri C, L. tan .

Venkataraman, Shri S.
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- The motion was negatived.

Mr. CHAIRMAN The
amendment is No. 26.

next

The question is :

“That at the end of the mHtion the follow-
ing be added. namely :—

“but regret that it is proposed to curtail
the ervil liberty by placing before Parliament
a Bill dealing with Preventive Detention.”

The motion was negatived.

Mr CHAIRMAN : Now we are
having the main motion which I am
putting before the House. The motion
is :

That the Members of the Council of
States assembled in this Session are deeply |
grateful to the President for the Address |
which he has been pleased to deliver to both \
the Houses of Parliament assembled together
‘on the 16th May 1952.

The motion was adopted.

RAILWAY ACCIDENT NEAR
BIKANER '

Mr. CHAIRMAN : With reference
to the Motion for Papers of Mr. H. D.
Rajah, Mr. Lal Bahadur Shastri will |
now make a statement. |

Tae MINISTER rcrR RAILWAYS
AND TRANSPORT(SHRI LAL BAHADUR):
Sir, Government are deeply shocked to
learn the serious accident which took |
place on the night of 18th May and our “
sympathies naturally go to the bereaved |
and the injured. Relief measures were |
taken immediately and an enquiry into
the accident will start to morrow. We
have received a report from the high
officers of the Railway which I will read |

out :

On 18th May 1952, at about 23 hrs. there
was a head-on collision between 24 Dn. mix.
trajn from Merta Road to Bikaner and 221
Up goods train from Bikaner to Merta Road, |
between Bikaner and Palana stations of the
Northern Railway. The site of accident is

. about 7 miles away from Bikaner. Deaths 45 :
36 or =5 at site and the rest on the way when
they were being taken to the hospital. This
includes one fireman of goods train. Injuries : ’
at present there are 50 in the hospital,

5C. S. D e
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The first report from the site of accident
issued by the guard of 24 Dn. through a spare
guard reached Bikaner at about half an hour
after midnight on the 19th. Relief train with
two senior doctors from Bikaner hospital, full
medical equipment, water for drinking, gene-
rating set for lighting and empty coaching
stock for patients left Bikancr at 2.00 hrs, and
reached the site at about 2 50 hrs. This relief
train was also accompanied by some rajlway

| officers of the Bikaner Div:sion and civil and

police officers.

Before the arrival of the relief train, railway
staff assisted by other passengers, removed
some injured persons from the wreckage and
the remainder were taken out by special staff
on the relief train with the aid of electric light
from the generating plant on the relief train.
At the same time, necessary medical aid was
rendered to all injured at the site.

All injured were removed to Bikaner hospital
where full medical attention including trans-
fusion of blood plasma etc., and setting of
fractures in plaster, was given to all injured
up to the mid-day of 19th. Full comforts for
treatment including beds for all in the hos-
pital, were ensured. Fifteen were discharged
after medical treatment in the hospital by the
mid-day of the 19th, and 52 were still in the
hospital. Now, there are 50.

Three passenger bogies, all third class,
next to the engine of passenger train were
completely telescoped, and the fourth I, II,
Inter and III composite bogie mounted the
telescoped bogie in front and fell on one side.
Both the locomotives were badly damaged.
The damage to track was negligible. It
appears to be a casefof wrong line clear having
been given to one of the two trains. The

system of working on the Section is by paper
line clear ticket.

Enquiry by the Government Inspector of
Railways, Bombay, has been fixed for the
22nd instant at Bikaner. The General Manager,
the Chief Operating Superintendent and the
Chief Medical Officer, Northern Railway-
flew from Delhi at 9.30 hours on the 19th
for Bikaner on their way to the site of the
accident. They also went round the Bikaner
hospital to see the condition of the injured.

The line was blocked by the wreck-
age. 1 might mention that the two
engines were so badly inter-locked that
it was difficult to separate them. As
a result, the subsequent trains from
Bikaner and to Bikaner were cancelled.
According to informaticn available
now, through communication was res-
at 11.30 am. on the 20th.
That is all the information I have, Sir.

AN HoN. MEMBER: All this has
been published in the press. Can’t
you give us any additional information ?



